RAJYA SABHA [22 Agpril, 2003]

DISCUSSION ON THE WORKING OF THE MINISTRY OF HOME AFFAIRS

THE DEPUTY CHAIRMAN ;. The first speaker is Shri Pranab
Mukheriee,

SHRI PRANAB MUK:HERJEE (Waest Bengall: Madam Deputy Chairman,
| thank you for permitting me to raise a discussion on the functioning of the
Ministry of Home Affars. Madam, from the very beginning of civilization, the
principle, rather, the most fuxdamental responsibility of the State is, to protect
its pecple. Even in the old treatise like Mahabharta, it was suggested by
Pitamaha Bhisma in Shanti Parva. When Yudhishtra sought some advice how to
rule the country or the kingdom which he won, the first advice given to him
was that he is entitied to have a share of the produce of his subjects, but he is
obliged to protect them. Even in the modern concept of the State, certain
rights are considered tc be inalienable, which no State can interfefe with, and
one such right is right to life, nght to  security, and the Union Home Ministry is
primarily responsible for the wholé country as a custodian to provide security to
the people of this country. When ! say so, t am fuly aware of the
Constitutioral responsibility and the scheme of the Constitutional mechanism in
which public order and enforcement of law are State subjects. But so far as the
Union Government is concémed, Constitution specially entrusts the
responsibility under Article 355 to protect each and every State from external
aggression, and also, from internal disturbance. Madam Deputy Chairperson, if |
take the hon. Home Minister and Deputy Prime Minister, in the memory lane
almost 30 years back, when he happened to be the Leader of this House, and
when the major amendment to the Constitution was brought, in 1978, -
Janeshwar ji was also a minister at that point ‘of time - the phrase "internal
disturbances” was deleted from Article 386 and from some other Articles. But
under Article 355, it was retained, and it was retained to ensure that the Union,
in coogeration with the States, can provide security to the people of this
country. Having said that, the very preliminary question which comes to my
mind is : Do we have an effective instrument to discharge these
responsibilties? And for that, Madam, | would like to quote certain basic
figures. We have more than 102 crores of people, living in an area, landmass,
of 31,668,414 square kilometres. And what is the total number of police forces,
which we have in this country? As per the records made available to us by the
Bureau of Police Research and Deveiopment on 1st of January, 2002, the total
number of police forces including the lathi-wielding police constable in the
States - State Pdlice. Civil and armed Police taken together are 14,93,3271;
Central Paramilitary Forces, 6,18,734; total, 21,12,055. That means, these
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21,12,055 police forces, including about six fakh Central Paramilitary Forces, are
to protect 102 crores ¢of people living in an area, landmass, of 31,66,414 square
kilometres. And what does that mean? Per 100 square kilometres, just 47
police! Per one lakh population, it is 145 police personnel, vis-a-vis the West. |
am using this word 'West' because we have the figures tha: are there in the
West for our size of population, comparable size of population. Even if we take
Malaysia, it is 429 police forces per one lakh people; France 349; Engiand 343. |
am not going to the Russian Federation or Singapore, which has more than
1000. So, this is one inherent inadequacy with which we have to function. The
second probtem is that, if we just analyse the state of security for the last 10 to
15 yearg, we find there are five important segments, which are to be dealt with.
One is the area of cross-border terrorism, aided and abetted by Pakistan.
Second is the insurgent activities induiged in by a large number of organisations
most of which have been declared "outlaws' in the whole North-Eastern region,
Third is the growing menace of the left-wing extremism which is spreading its
tentacles, which was earlier confined to, or which, rather, originated from, a
small village in Bengal, known as Naxalbari, and now it has covered the entire
area, belonging to the farge segments of Bihar, Jharkhand, West Bengal,
QOrissa, Chhattisgarh, Madhya Pradesh, Andhra Pradesh, and even spreading to
part of Maharashtra. And they are trying to contemplate, to create a compact
revolutionary zone. and are establishing their contact with the Maoists in Nepal
because there is the chicken-neck. The fourth and fifth areas of ccncern,
which are out of the social dynamics, are the caste conflicts and the communal
conflicts which we are having.

Now coming to the area of crass-border terrorism, | wotitd not like to
take much time of the House because it has already been debated and
discussed on a nurnber of occasions. But | would only lke to quote para 1.29
of the Annual Report of the Home Ministry for the year 2002-03:-

"The Government of India is determined, more than ever, to root out
this scourge of terrarism and militancy and to restore peace and
normalcy in the disturbed area..."

| have no quarrel with that observation, In the concluding part of that
paragraph it is stated:-

*This stance of the Goverriment has received unequivocal,
positivesupport from the international community also. Already,
India's lone fight against the forces of terrorism is becoming giobal.”
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Madam Deputy Chairperson, | am afraid, | cannot agree with the
conciuding part of the statement that our ione battle has become a global
battle. | am afraid, it is not so. Had it been so, | would have been too glad.
In this connection, | would most respectfully submit that when we were having
a discussion on the floor of this very House, and the debate was replied to by
the hon. Leader of the House, and the then Foreign Minister, Jaswant Singhji, !
put to him a simple question-“What is Taliban regime?" Those were the days
when the USA launched an attack against Afghanistan, Tallban regime in
Afghanistan. The response of the hon. Minister was: ‘Talban regime in
Afghanistan is nothing but like a factory producing only terrorism, and if that
factory manufacturing terrorism is destroyed, that takes India's concern of
cross-border terrorism.” Taliban regime has collapsed, but there is no respite
so far as we are concerned, despite the fact that the institution which was
manufacturing nothing but terrorism has been hquidated. Most respectfully |
would kke to submit that our perception of cross-border terrorism and the
proolems in Jammu & Kashmir is not equal to the perception of the major
global powers. Had it been so, | am sure, the neighbouring State, which is
providing all sorts of logistic supports to cross-border terrorism, which is aiding
and abetling cross-border terrorism, despite the solemn commitment made to
the intemationai community in the form of ‘an address in January and March
last year, would have been declared as a rogue State. But it was not done.

(MR. CHAIRMAN in the Chair)

Therefore, my point is, let us not live under an illusion. We shall have
to fight our own battle. - #t is a lone battle and we shall have to fight it. There
is no doubt that in your determination to stamp out cross-border terrorism, the
Government has received overwheiming support from every section of the
House and all political parties in this country, and they would continue to do
$2. But, let us have no illusion that somebody is going to fight our battle. We
shall have to fight our own battle.

In that context, Mr. Chairman, Sir, | would like to draw the attention of
the hon. Home Minister to two major aspects. The first aspect is, as | pointed
out, is the inadequacy of the number of security forces, the coverage. n our
political jargon and vocabulary, very often we use the term that we are
spending a huge amount of money on police forces and security forces. It is
not so. If my figures are correct and if | am wrong the hon. Minister may
correct me-the total Budget of the State police forces, all the 28 States taken
together, and the Central Paramilitary Forces, added together, for the year
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2007 02 was less than one per cent of the GDP. The expenditure on police
forces, including the entir@ paraphemalia has not been much. Therefore, the
Govarnmant has rightly identified the areas of modernisation of e police
forces. Modernisation does not mean simply raising new battalions, adding to
the numerical strength of the forces. It requires eauipment which will
strangthen the striking power of the security forces and enhance the mobiity of
the security forces. It requires training and it also requires increase in number.
VMmat we fird, while analysing the Budget of the Central Government, is that
some progress nas been made in respect of the Central Paramilitary Forces.
But it i8 not adequate. | will give just one simple example. The ITBP is a
highly sophisticated, elite force.  They are to perform very difficult jobs in
hostile terrains. Some restructuring has taken place. From four companies,
they have gone up to nine companies. But the Force remains inoperative for
want of supporting staff, including drivers. The areas where they are located
are difficult terrains. There is no motorable road. They have to carry their
provsions on the back of mules. Even these animals are not provided in
adequate numbers. Therefore, marely by creating additional forces or additional
companies, it is not. possible to make them function more effectively because all
the loose ends are not tied. We have to improve our intelligence set-up. | am
glad that the Group of Ministers have made some major recommendations,
though for cbvious reasons it is not known to us what type of arrangements
are being made by the Governmernt. | presume that the Home Minister will
take care of it. Intelligence collection is one of the most important functioning
to provide security and to strengthen the security arrangements. For obvious
reasons and rightly so, we do not bring the functioning of the intelligence
agencies like the Intelligence Bureau under the scanner of public scrutiny. But,
heie, | would most respectfully: submit to the Home Minister that he should,
from time 10 time, take the House into conhdence and whatever information he
feels necessary tu share with the House, to share with the public, he can do
80, 8¢ that, at teast, there are some checks. People will feel assured that the
Union Home Minister or somebody in the Government is keeping a track and
they are assuring that this vital organisation is discharging its responsibility in a
proper manner,

Mi. Cihairman, Sir, coming to the States, | am sorry to point out that
the modernisation programme in the State is quite tight. | know that in many of
the States, a farge nurnber of conferences have taken place; Home Minister has
written to the Cnief Ministers; Home Secretary has written to the Chief
Secretaries; pericdical conferences have taken place, but not much
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improvement is seen because there is one major area of concern and that area
is the mechanism of sharing the cost, Presently, the modernisation cost is
borne 50 per cent by the Central Government and 50 per cent by the State
Government.

Couple of months back, we had the privilege of discussing the State
finances on the floor of this House and we found that whatever resources were
available at the command of the State Government, a substantia! part of it goes
in meeting the salaries, pension, wages and interest payments. Perhaps,
States do not have any function today except discharging these 3-4 items. |
know somebody may point out that Centre does not have unlimited resources.
| agree to that but my point is whatever you spend, if you spend hundred, if
you spend two hundred, take the respensibility on yourgelves, provide them the
equipments, provide them the gadgets, provide them the equipments to
enhance their mobility and striking power so that the pressure on the Central
Para-Military Forces gets reduced. If it is not done, | am afraid — we have
discussed this issue on earlier occasions also — there will be more and more
pressure on the Central Para-Military Forces. The answer does not lie in
creating more battalions, answer lies in improving the efficiency of the State
Police Forces including its intelkgence wing so that there is lesy pressure on the
central agencies and after all, it is the job, it is the responsibility, constitutional
responsibility of the State Government,

The present sharing mechanism is not a question of rationality,
whether it is good or bad, but the fact remains that most of the Police Forces
are becoming the first casualty because they are not providing the matching
_shares. Therefore, whatever rescurces you have, whatever resources you get,
you spend it by providing them the necessary training equipments, because
three objectives ought to be achieved. Firstly, the striking power of our security
forces must enhance; secondly, their mobility must enhance and thirdly, their
intelligence collection capacity must enhance and if it is not done at the State
level, | am afraid, it will be extremely difficult for the Central Para-Military Forces
to discharge their responsibility.

Now, | come to one specific area. All of us are aware of the problem
of the North-Eastern Region. The whole of North-Eastern Region, except a few
pockets — most of these areas, large number of areas and districts — are
having problems. This moming the hon. Leader of the Opposition drew the
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attenticn of the Gowernment towards the fight between the two Tribes, ie
Dimasas and Hmars in the Karbi Angleng and the North Cachar Hills District.
The parent organisation, the NSCN, especially the NSCN ({IM) group are also
spreading their tentacles. We shall have to be careful. We welcomed it when
the Government invited the NSCN (M) group to come to Delhi from Bangkok
and have a dialogue. We believe that the issues have to be resolved through
dislogues and tnrough talks. But, at the same tire, we shall have o ensure
that they do not take advantage of the good gestures shown by the
Gevernment by opening dialogues and using the ceasefire. as some sort of
coverage to enhance their influences over the areas. It is no longer a guestion
of the Greater Nagaland. They are raising this point for the last 50 years. But
ihere is no imit. in two districts of Arunachal Pradesh, Tiraap and Cheselang
they have carred on with their activities because some Wangchuk, Naga tribes
kve in those areas. | have already mentioned two districts of Assam which are
under tneir infuence. In fact, they are acting as some sort of an umbrella
organisation. You have a dialogue with them, by all means and try to bring
them back on the right track, on the mainstream. But, at the same time, we
cannot lose ouwr vigilance. We shall have to take note of whatever is
happeaninyg. in our anxiety to avoid the problem of today, we should not create
more problems {or tomorrow. We all know that there are certain issues which
cannot be resolved s0 Quickly and so expeditiously despite our will. But the
Government of India cannot and should not fail to discharge its responsibility to
protect a State. Unfortunately, - | would not like'to mention the names of
States — some of the State Governments in the North Eastern Region are
Jfunctioning for name's sake. Their writs do not run. Ingurgents have taken
over informally.

Recently, in the Asian Age of 13th April, | found that the NSCN {IM)
group passed its annual budget. Just imagine, an organisation which was
outlawed just a few years ago, ie. the NSUCN (M), passes its annual budget.
They are passing their annual budget on the Indian temitory as if it is a State
Government. The revenue is Rs. 18.79 crores which excludes the stipends
which are to be provided to the armed cadres. Except the two very high ups,
Mr. Issac Chifsi, and Mr. Muivah, — their stipends are not specified - others
are entitled to have Rs. 30,000 per month. It varies from Rs. 1,500 to Bs.
30,000. | think the Secretaries to the Government of India would feel jealous
because they are getting almost identical salaries. Let us have a discussion
with them. Let us have a dialogue with them. Let us try to bring them back to
the mainstream. This matter has already been brought to the notice of the
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Government. When the February election in Nagaland was taking place, this
was one of the conditions. They publicly declared that they would not nterfere
with the local elections. But, unfortunately, they did not keep their promis2. |
am constrained to point out that even our security forces which were deployed
there to look into these aspects, did not discharge their respongibility. | would
request the hon. Home Minister to look into these specific areas. . The next
point on which | would like to draw the attention of the hon. Home Minister, |
have pointed out one of the shortcomings in respect of this moadernisaticn
programme. Ancther shortcoming, which is coming to our notice, is in your
funding pattern. As | mentioned to you, the State Governments' financial
position, you are recouping, reimbursing the security-related expenditures, but
there should be some advances. Instead of their spending and iherrafter
reimbursing it, | think, a mechanism should be evoived wherein some 2<ances
could be made on the pattern as the Union Finance Minister gives advances of
the taxes to the extent of one-twelfth to the State Governments. - Similar
arrangement should be introduced sc that the State Governments can
effectively 1dilise those resources. Some area is being couvered Ly hese
advances, but not the whole area. My point is that every security-related
expenditure. at least, a part, one-twelftn of it, on the basis of approximate
expenditure, because nobody can precisely say what would be expenditure for
the full 365 days, but from the experierces of the past, some zmnount could be
released in advance.

The last point on which | would lke to draw the atteiition of the hon.
Home Minister, which we have also debated, the point which | am taikiny
today, is nothing new about it, everyone of us know it. The gue: ic1 is to
muster courage, to have strong determination to put an end tc ii. One of the
major reascons for the ineffectiveness of our poiice forces' adrhinistrative
mechanism is politicisation. The Vohra Committee's Report is there, various
expert group reports are there, unless we can take courage and prevent the
politicisation of the permanent Civil Service, whether it is the police force or the
administrative force, I am afraid our democratic structure cannot function,
because that is the only effective instrument we have and if we find that with
the change- of poiitical set-up, 1 do not fike to mention the name of a State,
there are States, where the average tenure of a- District Superintendent of
Police and a District Collector is not more than six to seven months. And,
nowadays, most of the districts have a population of more than one-and-a-haif
miflion. If the tenure of the most important civil servant like the District
Magistrate and the DSPs is for six months to seven months, what type of
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performance can you expect from those type of officers? Camt you do
something in this matter? Can't you consider giving & serious thought to the
Administrative Reforms? f | remember correctly, in the mid 1960s, we
established the Administrative Reforms Commission under the Chairmanship of
Shri Morarji Desai. There is an Administrative Reforms Departrment, after all you
are not administering land and water, you are administering people. the type ot
machinery, the type of system which you had in the 1950s and 1960s, which
could take care of 500 or 600 million people, which cannot be adequate to take
care of more than one billion pecple today. Therefore, it is highly necessary —
when it is available to us with the technological improvement, — for us to make
major changes in these areas. | would most humbly and respectfully submit to
the Government, through you, Mr. Chairman, Sir, that it is high time that we
should think of setting up any Administrative Reforms Commission, to look into
various aspects of it. Today, | read In the newspapeér, of course, we will get an
opportunity, i time permits, to have one important report in respect of
delivering criminal justice expeditiously, on which, | think our legal luminaries,
who are’ Members of this House, starting from Shri Faii Nariman to Shri Kapil
Sibal and Dr. Singhvi, afl of them will apply their minds and wil have the
opportunity of having a discussion. But, major reforms in our administrative
set-up are called for and, therefore, it should not be delayed. With these
words, Mr. Chairman, Sir, | thank you for giving me this opportunity of initiating
a discussion on the functioning of the Home Ministry.
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DR, V. MAITRCYAN (Tamil Nadu} : Respected Madam Deputy
Charperson, | rise on benalf of the AIADMK, to place our views. The major
emphasis of the Home Ministry is on internal security, terrorism and cross-
border terrorism. The hon. Prime Minister of our country, Shri Atal Beharn
Vaoayes, s very “ord of annual musings We have read about his Kumarakom
musings, Goa musings, and what not. On 1st January 2002, in his annual
musings, he devoted a great deal of attention to terrorism. not surprising, but
natural, considering the fact that hardly two weeks earlier, the country had
-witnessed one of the worst attacks on the pillars of democracy. So, Vajpayee ji
expressed his resolve that we shall trumph agairst terrorism, And lest some
people should confuse the country Detween terrorism and freedom moverrent,
the Prime Minister goes on to expand his views. Hg mentions, "where the path
of the terrorist diverges sharply from that of the idealist and the revolutionary is
in the choice of the means he employs Because of his murderous ways. his
intolerance, and his axtrernism, he expels himself from the pale of humanity and
descends to barbarsm. To allow such barbarians 10 succeed, even partially,
even in a single comer of the world, is to invite danger for the whole civiized
hurnanity.” It is with this preambie to root cut terronsm, tnat the Government o
india orought the PQTA Act, and 4 was passed. During the POTA debate, the
hon. Union Law Minister, Ehn Arun Jaitley, spoke eloguently on the neecd for
brngng in the POTA Act. He said, and in fact, he cited the assassination of
one sitting Prime Minister and one former Prime Minister. Mr. Jailley argued, in
fact, that terrorists ike Rajiv Gandhi's killers, needed a law that was tougher
than TADA. This, he said, was oecause under TADA, causing communal
disaffection was a defining feature of terrorism, which did not apply to the
LTTE. To quote Mr. Jaitley, "The saddest judgement in this regard was in the
caze of the assassination of Shri Rajiv Gandhi. The Supreme Court said the
LTTE wanted to take revenge. They kiled him. S0, where is any disaffection
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betwean communites? Therefore, TADA was not made out even when Rajiv
was assassinated.” By the Government's own admission, then, POTA was
made more stningert than TADA i order to better prosecute those like the
killers of Rajv POTA was made so stringent that it brought in its ambit not just
terrorists ke Rajyv's killers, but those that backed them in ary way, including
providing funds and attending meetings held in their support Accordingly, as
per the POTA Act of 2002, a copy of which | have here, 32 militant
organizations have been named as banned terrorist organizations. | shall just
give the sequence of events. Who killed Rajiv Gandhi - a suicide squad of the
LTTE. Who masterminded the kiling — LTTE chief, Velupiliai Pirabhakaran. Who

in India is the best-known champion of the LTTE and Pirahbakaran.

SHRI C. P. THIRUNAVUKKARASL (Pondicherry) : Let him make
allegations on the basis of record. Simply saying that ‘is responsible for
everything is not correct.

DR. V. MAITREYAN : Please, do not worry. 1 am quoting.

SHR! C P. THIRUNAVUKKARASU : You say it on record that* is
motivated,

SHRI S. 5. AHLUWALIA (Jharkhand) : Madam, first of all,* is a Member
of the other House. .. (interructions)... Fiease, Dr. Maitreyan, you must
withdraw your words, because you should not mention the name of a person
who is an hon. Member of the other House,

DR. V. MAITREYAN : Even if i do nct mention the name of the Derson,
the whole country knows who i3 who,

SHRI S. S AHLUWALIA : Dr. Maitreyan, that is a matter whizh is sub
judice, it is lying in the Court. Let thent decide what is the fate of the Member.
But why discuss it here?

THE DEPUTY CHAIRMAN : | understand that.

* Expunged as ordered by the Chair.
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SHRI C. P. THIRUNAVUKKARASU : Nowhere has it been mentioned
that he has been accused of this case. Dr. Maitreyan must speak on record.
Madam, nowhere he has said that. He is accusing him. ...(nterruptions)...

THE DEPUTY CHAIBMAN : Okay. Whatever it is, we are not
mentioning the names. ..dmnterruptions)... | tell you one thing more. First of all,
a person who is a Member of the other House, we do noi take his name.
Secondly, anyone who is not here to defend himself, we do not take his name.
And thirdly, if a matter 1s before the Court, we do not refer to that matler in the
House. You can make your point. You c¢an make your point in a general way,
but please don't identify any people because they are not here to defend
themselves. When others are going to defend them, | would not allow them.
So, you better .estrain yourself.

DR. V. MAITREYAN : But certain facts have to be gquoted, Madam.

THE DEPUTY CHAIRMAN :  Facts, but not  individuals,
..{Interruptionsy ...

DR. V. MAITREYAN : Some 'xyz' leader whom the country knows,
..{interruptions)... And who is this 'xyz' leader? .. (interruptions)... He is the
leader of a party which is part of the 24 constituerts of the ruling. NDA
Government. ...(Interruptions)...

THE DEPUTY CHAIBMAN: Your name is there, Mr. Thirunavukarasu.
You will also be speaking.

DR. V. MAITREYAN I will not intervene when he speaks.
interruptions)...

THE DEPUTY CHAIRMAN : One thing more. Please abide by your
time. | know when the Tamil Nadu discussion takes place, it can take over the
whole day. Now we have other parties also.

DR. V. MAITREYAN : | request you, Madam, to consider me in the
same way as you consider the other speakers.
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THE DEPUTY CHAIRMAN : | did. | gave you two-three minutes. 5o,
you pease go two-three minutes ahead!

DR. V. MAITREYAN : So, who is this 'xyz' leader? He is the leader of
a party which is part of the 24 party-coalition Government run by the NDA. In
June, 2002, this 'xyz' leader spoke in a public meeting in Madurai. Madam, |
am teling all this because this is very important; this pertains to an issue, not
to an individual. He said, I supported the LTTE yesterday. | am supporting
the LTTE today. ..({Interruptions)...

SHRI C.P. THIRUNAVUKKARASU : Madam, that matter is sub judice.
He cannot raise it here. ...flntgrruptions)...

SHRI FALI 8. NARIMAN (Nominated) : Madam, he cannot refer to a
mat*er which is sub judice. ...fInterruptions]...

DR. V. MAITREYAN © Madam, because there has been a taik about
the misuse of POTA.

THE DEFUTY CHAIRMAN : A matter which is sub judice is not going
to be on record.

DR. V. MAITREYAN: Pardon me.

THE DEPUTY CHAIRMAN : | have my own way of doing things.
can zlways iemove things from the record. But why do yol kke me to subject
you to such terture? Why don't you restrain yourself?

DR. V. MAITREYAN : No, | am not saying anything. ...(Interruptions)...
THE DEPUTY CHAIRMAN : | say, "Any matter which is sub judice,
you should not talk about, any individual who is not here to defend himself, you

shoulc” not talk about.

DR. V. MAITREYAN : Madam, there is s0 much of talk, both inside
and outside the Parliament, about the misuse of POTA. | have to defend my
party definitely. Even that right cannot be taken away from me in the House,
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THE DEPUTY CHAIRMAN : But nobody is saying anything in the
House about that. If nobody is saying anything about that,..interruptions)...

DR. V. MAITREYAN : So many people have spoken in the past in the
same House also about the misuse of POTA.  Then | have to defend my party.
f you don't want me to talk about that, | wil sit down; nc problem
interruptions). ..

SHRI C.P. THIRUNAVUKKARASU: Madam, he should speak properly
..{interruptions)...

DR. V. MAITREYAN : | sit down; no problem. .. finterruptions). ..

THE DEPUTY CHAIRMAN : Wil vyou please sit down
Mr. Thirunavukikarasu? | have your name. | would be very happy if you speak
when | will call your name. Let the hon. Member speak when ke is to defend
his party. Okay.

DR. V. MAITREYAN: "l supported LTTE yesterday, | am supporting
LTTE today, and | will be supporting LTTE tomorrow, in future also." If
application of POTA in this is not correct, what else can be the correct
application of POTA? | go one step more. Again, a Minister in the
Government is part of both the Houses. So, | don't think there should be
any problem in that. The Minister in the NDA Government had openly
supported the banned LTTE in various public meetings and press
conferences in Tamil Nadu. In fact, the Chief Minister of my State, Madam
Jayalalitha ji, had written t0 the Prime Minister, quoting various meetings
which the Minister had addressed. | can only name a few. On s5th Jure,
2002, { am talking about Chennai; 7th July, at Chennai; 11th at Mumbai
Airport; 12th, at Coimbatore; 19th, at Vallore; 2oth, at Madurai.'| can go on
quoting on and on ..(nferruptions)... He has said that his party would
cortinue to support Tigers and will not be cowed down by any threat from
the State Government. | only point out that the speeches made by the
concerned Minister — | am not naming the Minister; everybody knows,
- and the leader of a party - are neither occasional nor accidental; they are
regularly preaching and enlisting suppart for LTTE.

DR. FAROOQ ABDULLAH (Jammu and Kashmir) : Why?

DR. V. MAITREYAN : | will come to that; | have aready said that.
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.(Interruptions)... Madam, there is a case in the Supreme Court. So, | will not
go into the details of it, but only thing | will say. The Central Government filed
a courter-affidavit *in the Court. Probably, since it is a counter-affidavit, they
thought it is prudent to counter their own first counter-affidavit and filed another
counter-affidavit. | would call the first counter-affidavit as "affidavit-A" and the
second counter-affidavit as "affidavit-B". Affidavit-A means, actual and affidavit-

8 means, ..(lnterruptions)... Madam, | should not mean the word.
Linterruptions)... | repeat affidavit-B. ...({Interruptions)...

SHRI 5.8 AHLUWALIA :  Madam, should we discuss all these
matters? .. finterruptions). ..

THE DEPUTY CHAIRMAN : No, we should not. .. {Interruptions)...

DR. V. MAITREYAN I am not going into the detais.
dInterruntions). . We want to know the stand of the Goverbment.
nterrustions).

SHRI C.P. THIRUNAVUKKARASLU : We are discussing a matter which
is sub ;udice and not relevant at all. ... {interruptions)...

DR. V. MAITREYAN : | am not going into the merits of the case.
.finterruptions)... 1 am not going into the merits of the case.
. finterruptions}...

THE DEPUTY CHAIRMAN : Just one minute. ... fInferruptions)... Please
sit down. .. {interruptions)... | will look into it.  fnterruptions)... Please take
your seats. ...(Interruptions)...

DR. V. MAITREYAN . | have not said anything which is sub judice.
. {Interruptions) ... I have not gone into the merts of the case.
. {Interruptions)... 1 am only mentioning about the affidavit. .. .({nterruptions)...

Again, | am being interrupted. | will not speak, Madam. .. saterruptions)...
SHRI B.P. SINGHAL (Uttar Pradesh) : It has no relevance.

DR. V. MAITREYAN : It has relevance. That is why | am menticning it.
Lfinterruptions). ..

*Expunged as ordered by the Chair
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THE DEPUTY CHAIRMAN : In any case, | go strictly by the time.
Your time is over. ..({Interruptions) ...

DR. V. MAITREYAN: If you think so, Madam, | will withdraw. No
problem. .. {lnterruptions)...

THE DEPUTY CHAIRMAN : No. Just listen 10 me. One should not
behave the way in which you are behaving. The thing is that a matter, which is
in the court,. .finterructions}...

SHRI N. JOTHI (Tami Nadu) -: The other day the Chair said
.interruptions) ...

THE DEPUTY CHAIBMAN : Piease sit down. | am not answering you.
.[(Interruptions}... Please take your seat. | don't know about the day which
you are taking about. ..finterruptions)... Every day we are sitting here,
.. finterruptions)..

SHRI N. JOTHI . The otner day the Chair sdid, "The judges are 3ood
enough to take care of themselves and they will not take note of this matter”
...{interruptions) ...

THE DEPUTY CHAIRMAN : | don't know who said it and when it was
said an¢ in what context It has no reference ic the context
Ldnterruptions)...  Please sit down. .(inferruptions)... Wil you please sit
down? .. ({interruptions)...

SHRI N. JOTHI : How coula tite Government file 2 counter-afidavit?
..finterruptions)...

TRE DEPUTY CHAIRMAN . Wil you sit down? What are we
discussing?

DR. V. MATREYAN: The misuse of POTA. ..{nterruptions)... | am
speaking on the Demands for Grants of the Home Ministry.. fintarruptions)...

THE DEPUTY CHAIRMAN :  Just one minute. (Interruptions)...
Mr. Ahiuwalia, will you please sit down?..finterruptions)... Mr. Ahluwalia, let me
handle this. Piease sit down. .. finteruptions)... Would you ming  sitting
down? .. ‘{nterrupticns)... | know you are very active. But let me handle this.
interruptions)...  Just one minute, please. | want peace in the House. We
are discussing about the working of the Home Ministry. ...(Interruptions)... Just
one minute. We are not discussing about the conduct of the judges, or, the
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matter in the court. .. .finferrup-ionst... Please keep yourself out of the court
and keep yourself out of the affidavit. Nothing should be mentioned. You only
discuss about the working of the Home Ministry. ...(interruptions)... Don't
mention the affidavit. It is not going on reccrd. .. fInterruptions)... It is not going
on record. ...(Interruptionsj...

SHRI S, VIDUTHALAI VIRUMBI (Tamil Nadu) © Madam, | am on a
point of order. | refer to rule 238 Rule 238, namely, Rules to be cbserved
while speaking, says that a Member while speaking shall not (i) refer to any
matter of fact on which a judicial decision is pending. ...(nterruptions}....

DR. V. MAITREYAN : Madam, Aycdhya issue is pending in the court.
...{Interruptions)... How many times have we discussed it? ..finterruptions)...
How many times have we discussed about the Ayodhya issue?
JInterruptions). ..

THE DEPUTY CHAIRMAN :  Mr. Virumbi, | am not aliowing it.
.{(Interruptions}... Mr. Virumbi, | am not permitting it. ...(Interruptions)... But
he should take note of it, .. .(lnterruptions)... Why are you talking about other
issues? .. (Interruptions)... Why are you going to the court? . (interruptions)...

DR. V. MAITREYAN : | am talking about the functioning of ihe Home
Ministry. ...{Interruptions)...  No less a person than the Attorney-General of the
country says that the change of affidavit was due to the mistake by a junior
official of the Home Ministry. ...¢nterruptions)...

SHRI N: JOTHI : Madam, ...

THE DEPUTY CHAIRMAN : Are there two speakers from your party?
nterruptions)...  Now, you please sit down. . [finterruptions)... Let him
speak.. (Interruptions)...  'Who is going to speak? ..(nterruptions)...

DR. V. MAITREYAN : | am speaking, Madam. .. {nterruptions)..

THE DEPUTY CHAIRMAN : Then, Mr. Jothi, wil you please sit
down? He does not need your support. ..(nterruptions)...

DR. V. MAITREYAN : No less a person than the Attorney-General
says that the change of affidavil was necessary because of a clerical error or
mistake made by a junior official of the Home Ministry. .. (Inierruptions}...

SHRI 8.5 AHLUWALIA :  Madam, should we discuss it or not?
...(Interruptions) ...
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LR, V. MAITREYAN :© 1 am not discussing about the merits of the
case. | am discussing about the mistake made by a Home Ministry official.
...{rnterruptions) ...

SHRI C.P. THIRUNAVUKKARASU ;. Madam, all this is not relevant.
. {interruptions)... Nething should go on record. . fnterruptions)...

DR. V. MAITREYAN : Al that | want {o point out is..,

SHRI NILOTPAL BASU (West Bengal) : Madam, | have one simple
question. Since Shri Ahluwalia is supposed to be the Chief Whip of the BJP or
the entire House, | just want to put to him one question. | would like to know
whether both these parties are supporting the Government. .../Interruptions) ...

84HRI 8.5, AHLUWALIA © Why do you worry about it?

SHRI NILOTRPAL BASU | want to clear my confusion,
..{(Interrupiionsy...

THE DEPUTY CHAIRMAN : This is not concerning the debate,
nterruptions)... You can ask him in the Lobby, not in the House. Please sit
Jown.  Anything said without the permission of the Chair will not go on record.
| will also reduce it from the time allotted.

DR. V. MAITREYAN : Madam, | am only saying...dntteruptions)...
THE DEPUTY CHAIRMAN : Now, please get out of POTA.

OR. V. MA{TREYAN : Madam, POTA is very much there to stay in this
country. Madam, the NDA Government maintains the position that ‘terrorism’
cannot be justified as 'freedom struggle’. When Mr. Musharraf eguates
terrorism with freedom struggle, India cries foul. But when this.xyz leader
«peaks for the banned LTTE organisation, then the NDA Government vacillates
cn the meaning of the law and says that it has been misused. Imagine a
similar situation where some leader stands out in the Kashmir Valey, or. in the
capital city of Delhi and says that he is a supporter of Lashkar-e-Taiba, will the
Government of Jammu and Kashmir keep quiet or will the Gavernment of India
keep quiet if somebody says that | am a supporter of Lashkar-e-Taiba?
... {lnterruption}. ..

THE DEPUTY CHAIRMAN : Now, please conclude your speech. !t is
over. | cannot allow because there is a lot of cross-talkking.

DR. V. MAITREYAN : Madam, | have known the hon. Deputy Prime
Mirstar for a very very long time. He is a person who takes special pride in
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saying that they are a nation-first party. As a student of Medical College in
1977, ' have heard the speech of Shri Atal Bihari Vajpayee Ji speaking at the
Kasturchand Park, Nagpur. Those words are still ringing in my ears. &% wfeeai
w7 Y T €, afEw Sl Al #¥ @axr | But by changing the affidavit, they
have done exactly the same, by mortgaging the national pride.

THE DEPUTY CHAIRMAN : Now your time is over. Now, you please
conciude. The time is already over.

DR, V. MAITREYAN: Madam, now | wil come to non-controvarsial
things.

THE DEPUTY CHAIRMAN : Officially, your time is over. Now, Mr. C.P.
Thirunavukkarasu. Now, | have another problem of DMK and you piease don't
interrupt.

N oo (7o w2 0 ATH, @ AEAE G5 B ARl ) e
Ay ae MAdE wevs sl e fifred ¥ Prdu we @ o & L (maur).

THE DEPUTY CHAIRMAN : | do not know why AIADMK Member and
DMK Member eome one after another. | will have a put a buffer paty, that is,
RJD. in between. $So0. please note it, in between, you put RJD.

DR. V. MAITREYAN . Madam, same yardsticks which were foliowed for
me, the cases which are in the court are sub-judice, | would expect a fair deal
from the Chair,

THE DERPUTY CHAIRMAN : Sure, sure, as much as fair you were.

SHRI S. VIDUTHALAI VIRUMBI : Madam, thank you very much for
having accepted zalt ihe things he said...dnterruptions)...

THE DEPUTY CHAIRMAN * Mr. Virumbi, why are you putting oil on the
fire. Already, ! am trying to extinguish it. Please take your seat.

SHR' C.P. THIRUNAVUKKARASLU : Madam, there are four pillars for a
State. These are Legislature, Judiciary, Executive and the Press. | wouid like
to say about the press in regard to what happened recently in Tamil Nadu.
| would fike to quote from The Hindu dated 17th April. it states, "In another
development, the Madras Union of Journalists, the Chennai Press Club, the
Journalist Action Group in a joint memorandum to the Governor said that the
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Tamil Nadu Governrnent had by invoking POTA. .. {interrugtions)...
SHRIMATI S.G. INDIRA (Tamil Nadu) : Madam, it is subjudice.

_SHRI C.P. THIRUNAVUKKARASU : Madam, | am mentioning only the
facts. | am not going nto the law.

THE DEPUTY CHAIRMAN : Let me tell you one thing. There are so
many legislations which govern the functioning of the Ministry of Home Affairs,
POTA is not the only one. Why can't you just leave POTA and speak on the
working of the Ministry of Home Affairs?

SHRI C.P. THIRUNAVUKKARASU : | wil come to that after finishing
this particular matter,

THE DEPUTY CHAIRMAN ; What is that? Piease let me know it.

SHRI C.P. THIRUNAVUKKARASU : It says, “By invoking POTA in the
case, grossly misused the law intended only to tackle terrorism.  An unlicensed
gun, ammunition and a TNLA pamphiet were shown to have been seized by
the police from Mr. Gopal".

THE DEPUTY CHAIBMAN : He is talking about Mr. Gopal.
DR. V. MAITREYAN : The matter is sub judice.. (inferruptions)...

THE DEPUTY CHAIRMAN : Now, don't make a fun of sub judice
matters'. ...(Interruptions)... Please sit down. Can you go bdck to your
authorised seat so that | will have less noise coming to my side?

DR. V. MAITREYAN : It is sub judice matter. He should mention it
without taking his name. Mr. Gopal is not here to defend himself.

THE DPEUTY CHAIRMAN : Don't make a fun of it. What are you
talking about?

SHRI C.P. THIRUNAVUKKARASU : The journalist was arrested after
the recovery of arms in his possession, which were planted.

DR. V. MAITREYAN : | object to it. ...(nterruptions}...

SHRI C.P. THIRUNAVUKKARASU t was recovered from his
possession. ... {Interruptions)...



[22 April, 2003] RAJYA SABHA

THE DEPUTY CHAIRMAN : Let me put the record straight. | may
take some time of the House. But | must put the record straight. Whatever
you speak in this House, you speak with great responsibility because as a
Member of Parliament you have taken an cath of the Constitution. Secondly,
we are governed by certain rules. If you say sornething over here, | will permit
that if it is substantiated. Can you substantiate that those arms were planted?
You cannot. ..{interruptions)... | am not saying it in your favour. You aiso
come under that. | am saying it for everybody. Anything which you cannot
substantiate, please do not make a menticn of it. It is for your own good. |
am here today. | may not be here tomerrow. But you are a Member of
Pariament. The Member of Parliament shoulc speak with great sense of
responsibility because this becomes news. This can create a problem in the
country because irresponsible statement which is not substantiated can create
a kind of misunderstanding in this fragile structure of our country which we
have today and the kind of terrorism we zre facing. | request you to be within
those parameters.

SHRI C.P. THIRUNAVUKKARASU : Madam, | have not said that | saw
them planting arms and ammunition. -1 read this in a newspaper.
{interruptions) .

CR. V. MAITREYAN : Madam, Do we go by the newspaper reports?
He should authenticate it.

SHR: C.P. THIRUNAVUUKKARASU I will authenticate it.
interruptions) ...

DR. V. MAITREYAN : Madam, he himself is a iawyer.

THE DEPUTY CHAIRMAN : | know he is a lawyer. One mcre thing.
When anybody quotes from a newspaper, he has to tell which newspaper he is
referring to. if you are going to guote something which is not authenticated, |
am not going to accept it.

SHRI C.P. THIRUNAVUKKARASU : | am saying this with responsiiiity.
I am quoting The Hindu of 17.4.2003. It says, "The police discovery appeared
aimed at facilitating the slapping of the POTA on him™.

DR. V. MAITREYAN : Madam, it is not the view of The Hindu. It is a
view of a group of journalists. (Interruptions).

SHRI 5. VIDUTHALAI VIRUMBI : He did not say that it is the view of
The Hindu. it is a matter which had appeared in The Hinau.
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SHRI N. JOTHI : It is & representation which was given to the
Governor. The Hindu has reported it

SHRI C.P. THIRUNAVUKKARASU : The journalist also said, "The
police action was the 'latest twist in a long-standing effort to intimicate Gopal
and his journalists for their reportng on Veerappan and his gang whom the
police had been hunting for several years™. My submission is, if we cannot talk
about the persen who 15 arrested under POTA, nothing can be discussed about
POTA at all.

DR. V. MAITREYAN - Thet 's what 1 stated when | was speaking.

THE DEPUTY CHARMAN - You did not. Nobody said that you
cannct discuss POTA. The questior. was, in which manner you discuss it and
what part of POTA you ar? going to discuss. .. (Interruptions)... Please take
your seat.  You can discuss POTA necause POTA was passed by Parliament.
The guestion s what | was rot allov ing you to speak was tne matter which is
relevant to the court.  Any matter, whether it is PO'A or any other law, if
anybody is booked and the matter is before the court of law, then we are not
allowing it to be referred here.dnterruptions)... Any matter, which is related to
court, is not part of the reccrd.. {Interruptions}... There is no point. Are you a
lawyer, or, a doctor?. finferruptions)... Now, please do not waste other
Members' time because | have got other Members' names who want to speak.

SHRi C.P. THIRUNAVUKKARASU : Normally, in Tamil Nadu, arrest was
made cnly in the midnight. The midnight arrests have been prohibited in D.K.
Basu's case and in spite of that. Nakkeeran Gopal was arrested in midnight,
Stalin was arrested in midnight. .. {Interruptions)...

SHRE N, JOTHI @ He was arrested at 7 p.m., which is not
mignight...fnferruotions). ..

SHRi C.P. THIRUNAVUKKARASU Then, Madam, recentiy- on
Tth March, 2003.. finlerruptions). ..

SHR! SVIDUTHALAI VIRUMBI: That is what | said, Dr. Karunanidhi,
M K. Stan were arrested in midnight after 12 o'clock and at 1.30 am.
—(interruptions)...

THE DEPUTY CHAIBMAN : Please, | fall to understand.
- {nterruptions)...  Mr. Virumbi, please take your seat, otherwise | am moving
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on to the next speaker. Because, this country does not mean only Tamil Nadu
or DMK or AIADMK, this country means rest of the States too. |If there is a
problem, some hMember wants to speak; if there is a problem in the North-East
or in the entire country, somebody else wants to speak, please don't make the
discussion in this House as if there is no problem anywhere, except Tami
Nadu. “You are diverting from your own statement. Please stick to your
statement.

SHRI C.P. THIRUNAVUKKARASUY : | request the hon. Home Minister
and the Centrai Government to take appropriate actions and maintain law andg
order situgtion i Tamil Nadu,..finterruptions}... and also throughout the
country... (interruptions)....in Kashmir and also safeguard the Constitution. To
cite a few axamplas, on 7th March, 2003, the Madras High Court Chief Justice
lambasted the Tamil Nadu Government  for  not providing
adequate. . .finterruptions). ..

SHRI N. JOTHI : How is it relevant? s it a Home Ministry matter?
interruptions). ..

SHRI C.P. THIRUNAVUKKARASU : | am referring to a statement
made by the Chief Justice.....

THE DEPUTY CHAIRMAN : No statement of a Chief Justice. Make
your own statement.

SHRI C.P. THIRUNAVUKKARASU : ..for not providing adequate
staff.. (interruptions)... | am telling how it is relevant.

THE DEPUTY CHAIRMAN : | feel really sad.

SHRI C.P. THIRUNAVUKKARASU : Imposition of President's Rule
under Article 360 of the Constitution is meant for a situation whereby the
financial stabilty of a State is threatened. The failure of the State to ailot
sufficient fund for not filling judicial posts speaks of scant respect shown by the
Government to the judiciary in open court...(ntermuptions)...

THE DEPUTY CHAIRMAN : Now, | would withdraw everybody's

speech, | would withdraw your speech and other speeches too. [ do not want
this kind- of rumpus on a serious discussion, We are having a serious
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discussion in the country. We are having a serious discussion on the
responsibility of the Ministry cf Home Affairs towards the entire country. The
way you hijack the whole thirg tc Tamil Nadu is not fair. 1 am not allowing
it...fInterruptions)... | .am not joking. | am very serious about it. And it is within
my powers 10 withdraw your speeches totally if you are not serious about the
discussion...ffnterruptions)...  No; you too were not serious. And, you should
not interrupt when the Chair is telling you something sensible, 1 am requesting
you to get out of the Tamil Nadu discussion and talk about the Home Ministry.
There are other senior Members wko want to speak.

SHRI C.P. THIRUNAWVU <KARASU : | will finish, Madam.
Madam, the Chief Justice.. fnterruptions)...

THE DEPUTY CHAIRMAN : We are not going to discuss the Chief
Justices here.  You talk about the Home Ministry. The Chief Justices do not
come under the Home Mir'stry.

SHRI C.P. THIRUNAVUKKARASY : | am coming to the subject.
Madam, | may be permitted to come to the subject.

The CBi was constituted in the year 1941 to make an inguiry into the
supply of materials during the Workd War Il and, subsequently, the Special
Police Establishment was established to go into the defects of the Departments
of the State Governments as well as the Central Government and the
functioning of the public sector banks. Nowadays, the CBIl is making inquiries
into cyber crimes, wild life crimes, and crimes. relating to narcotics, arms and
ammunition, antiques and other matters. And, as regards the disposal of cases
by the CBI, | would like to say that in 2000, 1,116 cases were registered and
1,129 cases were disposed of, in 2001, 1,105 cases were registered and 1,203
cases were disposed of; and in 2002, 1,159 cases were registered and 1,137
cases were disposed of. Out of these, as regards the rate of conviction, 71
per cent were convicted in the year 2000, 78 per cent in the year 2001 and 69
per cent in the year 2002. Madam, as far as convictions are concerned, we
know the practices in the lower court. There is conviction on admission and
conviction on trial. If a person makes an admission of the case, he is
convicted. | want to know how many cases have been convicted on
admissions because at the fag end of the vyear, that is, in the month of
December, the CBI pressurises the advocates saying, “You please ask your
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client to make an admission. We will impose fine and release the accused.”
So, how many cases have been convicted on admission and how many cases
have been convicted on trial?

There is another pathetic situation prevailing and that is with regard to
disposal of cases. The situation is that the public prosecutors with the CBI are
less in number. This is because there are a lot of posts lying vacant. Out of
67 posts of Senior Public Prosecutors that have been sanctioned, 14 posts are
lying vacant. And, the number of posts sanctioned of Public Prosecutors is 96,
but the vacant posts are 3a4. And, 41 posts of Additional Public Prosecutor
have been sanctioned and the vacant posts are 22. So, because of the lack of
adequate number of public prosecutors, the trial cases are not being taken up
in the trial courts. So, | would request the Home Ministry to take immediate
steps to fill these gaps. Suitable persons with eminent qualifications are
available. Only when these posts are filled, can the CBl discharge their duties
effectively and can there be quick disposal of cases. .

As regards our jails, the condition is so pathetic and there is-total
negligence on the part of the State Governments. Now, let my colleagues not
react since | have referred to 'State Governments'.

THE DEPUTY CHAIRMAN : Don't look ai them,

SHAI C.P. THIRUNAVUKKARASU : It is the duty of the State
Governments to maintain proper health and sanitary conditions in jails. These
are our jails, and they are not in any foreign country. And, the prisoners do
have their fundamenta! right to go to the Court and ask for remedy,  So, the
jail authorities should be directed to pay proper wages, proper sanitation and
sufficient food ior those pecple. ..{nterruptions)... But the Government of
India...(Time bel)... Just one minute, Madam.

THE DEPUTY CHAIRMAN : You started at 15.40...fInterruptions...

SHRI C.P. THIRUNAVUKKARASU : Now, several cases are pending
before the CVC regarding sanctions. 5o, the CVC shouid take immediate steps
to issue sanction orders for prosecution in those cases. Further, about the
CVC, it has been reported that in regard to disposa! of matters pertaining o
disciplinary actions like suspension, revocation of orders or prosecution, it takes
a fot of time, and that charge sheets have been pending before the CVC for
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several months. - So, | request the Government of india to take immediate steps
tc expedite those. rmatiers.

Lastly, | wolLld hke to stress that hereafter we, in India, shou'd not
towerate the POTA. *

THE DEPUTY CHAIRMAN : Okay. The last remark will not go on
record.

SHRI B.P. SINGHAL : Thank rou, Madam, for giving me this opportunity to
express my thoughts on the working of the Home Ministry. Shr Pranat
Mukheree initiated the debate and he made some very salient points. When
discussion about the working of the Home Ministry starts, everyone nas in mind
tre policing of the country, and it mvariably shiits to police corduct, especially
civl police conduct, which is a State subject. One hon. Member even went to
the extent of citing a survey report saying that the most corrupt of ak the
Government  functionarieg is the Police. | would like to put on record a
particular survey that | made wher i was in service. There was a seminar,
having about 650 peogle :n the 1all, and | said that the gereral befief was that
the Police was rude, abusive, callous and corrupt, and nobody's respect means
ary:hing in the eyes of the Pdliceman. | asked how many people subscribed 10
thrs view about the police. Madam, all the 650 hands got raised. Then, !
asknd how many of them had personally experienced instances of such
conduct on the part of the Police. Only 13 hands were raised. | then asxed,
how rmany of them had received information about these very instances of such
conduct from friends or relatives whose staternents they trusted tctally. | askec
them to raise their hands. 26 hands were raised. | told them, this was the
reaiity; that was the perception. S0, in this House, | venture to suggest ¢ my
hon. colleagues that we should not Qo by perceptions, and that we should be
hard on facls. Another thing struck me when | was hearing some of the hon.
Members in the Opposition. The way they were speaking, it appeared as if the
Home Ministry started functioning only in 1998 when this Government had come
in. That is the kind of impression that s sought to be created.
{Interruptions)...  Madam, this Government got the Home Ministry, which has
been functioning since 1947, and this Government has to carry the legacy. both

“ Not recorded.
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4.00 P.M.

good as well as bad, of whatever has been happening in the past. Whether it
is Kashmir, whether it is the North-East, whether it is the communal ricts or
whether it is the caste divide, these developments have been taking place from
1947 onwards. In fact, communal riots have been taking piace even before
that. Every political party of today has had the opportunity to run the
Government at some point of time or the other; but these problems have not
been solved by any of them. Suddenly, comments are made that ‘you have
not done this' and “you have not done that' as if the Home Ministry came into
being only after this Government came to power.

Madam, | am very proud to say that the Home Ministry has been
functioning like a human dynamo. The Kashmir issue has been there for years;
but, for the first time, there is some semblance of internal peace. In fact, even
before the elections, a time had come when the tourist traffic, which is the best
indicator of whether there is peace or not, had increased tremendousiy, almost
coming to the normal levei, after which suddenly the influx of terrorists started,
rather harshly. Cne of the biggest achievements of the present Government in
Kashmir has been the elections that were conducted and which drew
accolades not only from within the country, from every political party, but even
from observers who had come from outside for judging the impartiality of the
election process. This is not to say that the earlier elections were partisan.
Nevertheless, as perceptions can be varying, this election has been perceived
to be a free and fair election. Effective policing was done and ele¢tions were
taken to have been fairly conducted.

Then, the next step that the Government has taken is atout the
Centre's interlocutor, Shri N. N. Vohra. This Government has been making very
frantic efforts ever since it took office to open dialogue with aft possible
sections to have peace in Kashmir. The Government is very conscicus of the
fact that the Kashmiri people wart peace, and they want peace before anything
else because they are sick of viclence. which has been taking place over the
last almost fifteen years or more. The hpn. Prime Minister has already
announced a very big package - whether it is roads, communications, raitways,
textiles, promotior: of woollens and carpet industry, or promotion of silk industry
and so on. Very effective steps have been announced. For agro-exports, eco-
restoration and border area development, very significant moves have been
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made. We have all aimed at improving the economic well-being of the Kashmiri
people. The Home Ministry has taken special steps to augment the
effectiveness of the J&K Police and the forces that are operating there. Then,
we have the Special Operations Group which is fighting against the terrorists.
A package of about Rs.25 crores for the next five years has been announced to
auyrhent their effectiveness. There are the local village defence committees. A
package of Rs.5 crores, to be spent over the next five years, has been
announced to augment their functioning and effectiveness. SLRs and better
rifles are going to be provided to those members of the Village Defence
Committees, That is going to be the bulwark to effectively combat the
terrorists that come in from across the border. There is an extra Rs.8 crores
that have been sanctioned by the Home Ministry for the welfare of the J&K
Police. it is well known that all the expenses incurred in connection with the
security are hundred per cent borne by the Home Ministry. Same is the case
with the North East. Hopefully, the parties which are in touch with the Kashmiri
pecple whether they are getting their support from Pakistan or whatever, they
are also becoming conscious of the fact that the people of Kashmir want peace
and they cannct take on an attitude which threatens the peace of this great
State of ours.

So far as the North East is concerned, that has been festering for
years now. | think the fact that Pranabji told about the budget of the NSCN is
quite shocking. But, | think, note will have to be taken of the fact that they are
trying to run a paralel Government and that has to be taken note of and
frustrated effectively by certain methods. Nevertheless, the Government in the
iast year has taken some peace initiatives, had a ceasefire with the NSCN in
1097, Of course, we have had peace talks with them and hopefully, they will
culminate into something positive. There have been peace talks, peace
initiatives with the Bodoland Liberation Tigers, with the United Peoples
Democratic Solidariry and with Dima Halan Dacgah and peace prospects with
the ULFA are also somewhat iooking up. Diplomatic initiatives have been taken
with the Government of Myanmar, the Government of Bhutan and with the
Government of Bangladesh from where insurgents are coming in without notice.
These three border areas are providing shelter, training camps as alsc the
rescurces to the insurgents.

DR. FAROOQ ABDULLAH : What about Nepal?
SHRI B.P. SINGHAL : Well, Nepal is nat guite on the map yet.
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OR. FAROOG ABDULLAH : | Had been the Chief Minister of the
Jammu and Kashmir State.

SHRI B.P. SINGHAL. : They have got centres. That is true.
DR. FAROOQ ABDULLAH : The ISI is very active there.

SHRI B.P. SINGHAL : Yes, it is active. You are right there. Nepal is
becoming aimost an akhara for international forces. Nevertheless, these
initiatives have been taken and this i8 a no mean achiévement, considering the
past we have had since.

Cn the communal situation, yes, Godhra was a big siur not only to the
Government but also to the nation. In fact, every communal riot that takes
place, | have always rmaintained throughout my service, is a black spot on the
forehead of our country, and these riots must be nipped. But, if Godhra had
not occurred, Madam, the total communal riot incidents in the present year
would have been well below the number that took place even last year or a
year before. There has been continuous decline in the incidents of communal
riots and casualties since this Government took over. Barring Godhra, which is,
of course, terrible, nothing else happened. The efforts of the Government to
provide help to the States t¢ combat communal riots have proved effective.
After Godhra, the S| and Pakistan, perhaps, thought that they could spark off
yet another riot by restoring to in the Raghunath Temple or in the Akshardham
Temple or even by kiling Haren Pandya. These are provocative acts aimed at
creating communal tensions and communal riots within thg country. | would
thank the Hindu community that it did not react to these horrible incidents and
there was sanity all around.

SHRI SURESH PACHOURI But his father is reacting.
Interruptions)... Haren Pandya's father is reacting.

SHRI B.P. SINGHAL : That is different. -...(fnterruptions)... The CBI has
already found the accused. S0, whatever his father says, maybe,
.(Interruptions)... You see, everybody has his own perceptions. But that need
nct to be the truth. The CBI is finding the truth about it and whatever is there
that will come before all of us. So, we need not give a lot of emphasis on
perceptions which do noi have solid base to be firmed on.

The Home Ministry, Madam, has taken note of the increasing
awareness of protection of human rights. A Human Rights Commission has
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been appointed and it has directly iinkage with the Security Forces. [t can take
up any case and examine whether anywhere human rights have been violated.
Regarding modernisation of police forces which was very rightly emphasised by
hon, Pranabji, Rs.700 crores were spent in the year 2002-03. it is a pity though
that only 73 per cent of the money -that was given to the States was utilised. |
think what Pranabda has said is that the States are not able to take money
because they could not spend their share. Now they are clamouring for 75 and
25 proportion in the share. | wonder if the Home Ministry can do it. Well, it
will be very welcome for the States. But | would like to go with Pranabda that
whatever has to be spent in the States, must be given in the form of actual
equipment for better communication, for better firepower and for better
intelligence gadgets and for mobility and transport. It should be done directly.
Let them spend money on their buildings because that is also a part of the
modernisation pian. But on the equipment part, | think, it will be a good thing
if the Ministry of Home Affairs provides the material rather than maney because
as Mr. Pranab Mukherjee has said, this money just goes into some other
channels and it does not reach the Department that is supposed to be served
by the Central assistance.

Madam, a lIot of spadework has been done in the making of
muitipurpose identity cards. | think it is not too early that this proposal has
now come to a stage where it is being implemented as a matter of pilot project
in 13 States and 26 sub-Districts. This should have been taken up much,
much earlier specially in the border areas when the infiltration started because
that is the only surest proof of fixing whether a person is an original resident or
a migrant. The migration has been a problem particularly from Bahg][adesh. I
would urge the Home Minister to cover the border Districts with Bangladesh all
along whether it is West Bengal or Tripura or any other State. This must be
covered in the first phase of these identity cards. The pilot projects have been
launched in Tamil Nadu, Andhra Pradesh, Goa, Pondicherry and Delhi. | think
these States could jolly well wait because there is. no particular migration
coming into these States. But border States must be given priority and at least
the entire district of ail the border States must be provided with these identity
cards in the first phase.

About the mnternal security side, it is a very happy thing that the
Narcotics Bureau has been brought under the Home Ministry because narcotics
and terrorism are closely refated. It will bring in better coordination in their
efforts. There has been a lot of talk inside and also outside the Parliament
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about the misuse of the POTA. | do not know how people come to a
judgement about the misuse without getting the verdict from the court which is
dealing with that particular case. Misuse of any law can be said only if a court
decides that it has been misused. Otherwise, every law, even the IPC, can be
misused. People can say that this has been misused and that has. been
misused. Madam, law has been misused in Rajasthan. It is for the courts to
decide whether jaw has been misused. Whatever is taking place in Rajasthan
is completely beyond the pale of law and a total fascism is taking place there.
But, | would verture to stop here ang wait for the verdict of the courts whether
the action that has been taken by the Government of Rajasthan against a
section of the people and the leader of that section is legal. But, | would,
certainly, appeal to the hon. Members not'to start blaming the use of POTA
even before any court of law has, convincingly, brought out, at ieast, one case
of misuse. Till then, it is advised to hold back their crticism and wait for the
verdict of the court.
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THE DEPUTY CHAIRMAN : Yes.
SHRI B.P. SINGHAL : Then, please tell him.

THE DEPUTY CHAIRMAN : Yes. You are comect. You continue your
speech because your party's time has not exhausted.

SHAI B.P. SINGHAL : Madam, regarding disaster management, |
wouid say that the whole Ministry has been restructured. A division has been
created for disaster management...(fmterruptions)... | do not know what the
hon. lady Member is trying tO say.

THE DEPUTY CHAIBMAN : If her name is listed in the list of speakers,
| will allow her to speak.
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SHRI B.P. SINGHAL : Disaster management teams are being created
at the village level because, when disaster strikes, no Central team can
effectively do a job to alleviate the sufferings of the people. So, a scheme has
been devised to have disaster management teams to go right down to the
vilage level and once they are in place, at least, in every village, some people
would know whom to look upto for help at the time of disaster.

Madam, disaster mitigation education has been started in technical
education. The CBSE and the NCERT have also been advised.te Include this
in the syllabus of some classes to make the children aware of what actions can
be taker, what kinds of disasters that we face, etc. That kind of training or
education, | am sure, will prove very useful.

Coming to the prisons, | would submit that it is a State Subject.
Nevertheless, the Ministry of Home Affairs has taken note of the very terrible
situation prevailing in almost all States, QOvercrowding is almost rampant in
every State. As such, the Central Government Scheme for Modernisation of
Prisons has been initiated and a five-year Non-Plan expenditure to the tuns of
Rs. 1,800 crores has been earmarked for modernisation and increasirg the
capacity of our jails.

So far as the Celhi Police, which relates to us, is concerned, well, very
special steps have been taken to augment the capability and the effectiveness
of the police. Computerisaticn has been done at the police station level and
upgraciation of the training faciities have also been done. Upgradation cf
communication network has taken place. Separation of crime investijation is
being done to prevent delays in crime investigation.

There is, then, the new, Metro Rail Police which has come into place.
The Delhi Police has shown a consistent decline in the crime incidence since
1998 down to 2002. There has been a consistent decline in the crime graph of
Delhi. We aiso feei (hat. Sometimes, figures can be manipulated., But, it is
not so €asily possible in Delhi where people are very alive and well aware in
case they are not attended to,

The Ministry of Home Affairs has successfully conducted the Census.
It was heart-warming {0 see that though we say that everywhere failure has
been taking place. | would venture to inform the Members, things have not
been as bad. | am not talking of the achievements of this Ministry! | am talking
of the achievements from 1991 to 2001. The Census information shows that
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permanent housed families rose from 41.7 per cent to 51.8 per cent in 10 years
from 1981 to 200t. Houses having taps increased from 32.3 per cent to 36 per
cent. Usage of electricity increased from 42.4 per cent houses to 55.9 per
cent houses. This shows a degree of prosperity that has been taking place, at
ieast, in the country all over.

So far as LPG is concerned, | would like to say that it is primarily due
to the efforts of the present Petrgdleum Minister that the number of LPG users
went up from 12 milions in 1921 to 34 milions. So, there has been a complete
story of very creditable achievements.

Before | take my seat, | would like to draw the attention of the House
towards two very significant points made by hon. Pranaty Mukherjee. Firstly, he
said that average stay of Superintendent of Police - he didn't name the State -
was about seven months. In 1983, | had calculated the figures of the average
stay of officers from DIG down to Station Officers. The stay of DiGs was 14
months, SPs was 10 months, and the Station Cfficers was 6 months. That was
the average stay at that time. "This malady, this politicisation of Police started
almost simultanecusly with our Independence. Every Government that is
coming to power has wanted the Police to do what they want, not exactly what
the law desires and as such those officers who tried to stand on their own by
claiming that ths law says this and this cannot be done, they were promptly
transferred. So, the backbone of the Executive was broken several years back
and today we are getling the worst state of the administration. | am in total
agreement with hon. Pranab Mukheriee that the system has to be changed,
and if necessary, Parliament should make laws to, at least, fix the tenure of
officers not of districts, but, at least, the Director General. The Dharamveera
Committee Report is stil agccumulating dust. A first class system of
appointment of DG was given, and | would urge the Dy. Prime Minister, at
least, now - because this woice is coming from all across - we must heed the
country's cali and let that particular recommendation be implemented. . If the
DG's tenure is secure, the tenure of all other functionaries will automatically get
secured because the officers draw their strength from DG. But when the DG is
insecure, then the officers look up to those authorities in whose hands their
future lies. If a local MP is going ta determine whether | stay in the district or
not, | am not going to bother about DIG, or IG, or even the DG. | will only
bother about that-MP because if he gets disturbed, my children's education will
get disturbed, and that is incidentally one of those things where the most
sturdy officers alsc care in because you can tolerate the hurts that are given to
you, but when your children are hurt, it hurts far too deeply. And this has been

279



[22 Agril, 2603) RAJYA SABHA

the main reason and the main basis on which the backbone of the Executive
was smasned several years ago. This needs to be set right, and | am in total
agreement with Shn Pranab Mukherjee on this peint. | have already said that |
am. in total agreement with Shri Pranab Mukheriee about spending the Central
grant for modernisabon of the State Police directly. The third thing to which
Shri Pranab Mukherjiee has made a reference, is about politicisation. it has
reached proportions, which are now hurting every one, and | am glad that there
is a sentiment going around, and every one who is responsible for the future of
this nation, believes that this has to be set right. Hopefuly, the Home Minister
will take steps to put that Dharam Vir Commision's report in place so that this
maiady could be rectified in the shortest period of time. Thank you.

SHRI KAPIL SIBAL (Bihar) : Thank you, Madam. | rise {0 participate in
the discussion on the working of the Ministry of Home Affairs. Now, when we
talk of home affairs, the essence of the Ministry of Home Affairs is to provide
security 10 the people of this country. When we talk about security, we talk
about public perception. There is a public perception about security, and then,
of course. there is the reality on the ground about secunty. | am afraid that as
far as pubic perception and the reality at the ground level is concerned, there
is a feeling in this country that people are insecure, both from within and from
without. What better way is there to start than to refer 1o the public confession
made by the Deputy Prime Minister on 13th January, 2003 in Guwahati? |
quote. He said: “Security situation in India was “extremely grave"." Not like
“emergency” but "like war”. He further went on to say that leaders of India "are
undger threat all the time". He then went on to say that "one Lerd Mount Batten
was kiled. There was a bomp attack on Margaret Thatcher. Given everything |
know, | feel, | am alive only because of luck.” This is on 13th January, 2003.
What better cetificate to give to the security situation in the country than given
by the Deputy Prime Minister himself? It is unfortunate that the Deputy Prime
Minister, who believes that this is the level of insecurity in this country, and
makes a public confession of that fact 1o the people of this country, should
also have the courage to either state that since 1898 when we first came to
power for that magical period of 13 days for the first time, and thereafter,
almost five years have come through, this has been the situation from 1998 to
2003. If he says so, then | wonder why the Deputy Prime Minister continues to
hold the position and the portfclic of Home, after this public confession, and
we are discussing, and my good friend, Mr. B.P. Singhal is giving a certificate
whan the Deputy Prime Minister has said to the contrary. The euiogy that you
have today put on the record of this House about the great performance of this
Government is entirely contrary to what the Deputy Prime Minister has said.
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Now, why is this situation? Let us analyse what.it is. ... (Interruyptions)... One i3
the disturbance from outside. And the Deputy Prime Minister has been talking
about it for a long time. He has been talking about activities of the ISI, cross-
pborder terrorism. | remember, since 1998, he has been talking about hot
pursuit, having a pro-active role in Jammu & Kashmir; going after them. He has
been giving lists to the United States that ‘| want these 19 people who are
terrorists. At least, | want one of them to be brought to India.’ He r@s been
teling the United States, 'you tell Musharraf not to indulge in cross-border
terrorism’. And this has happened now almost for five years! And what has the
United States done? Nothing. They have turned a deaf ear to our pleading, and
we do not have the courage to deal with the situation ourselves. Recently,
when this incident took place in Kashmir - what a tragedy it was - obviously,
we were concerned that when somebedy else is fighting in Irag, why should we
disturb the peace? Rather than being worried about how do we solve our
problems from within, we were worried about taking acticn because somebody
from without might be disturbed. it is very interesting to note that the Deputy
Prime Minister also lauded the efforts of George W. Bush. He said, when the
attack was taking place in /11, and three planes were attacked, George W.
Bush had issued orders saying that the Pplane which was carrying a hundred
civilians should be -attacked by the US force. itself to ensure that another
buiiding is not attacked in Washington. And | quote what be said. He said, "this
wilingness to take a hundred or so civilian casualties what this would have
entaled was an example of 'a democracy, which is not soft'." The US was
willing to take the lives of a hundred of their own civilians, to send a message
to the world that 'we are not a soft State'! What did this Government do in
Kandahar? Just the opposite! They said that they wanted to save the lives of
those civilians. | am not against it. But you laud George W, Bush for what -he
did in Washington, and you just dc the opposite elsewhere. The fact of the
matter is, Madam, that in the last four ard a half years, you have demonstrated
to the world that you are a soft State; that you carnot combat terrorism from
without, that you do not have the courage; thal you do not have a game-pian.
And, therefore, Pakistani intruders ccme imto our country, whether it is at
Akshardham, or at the Raghunath temole, or from anywhere else, and we are
not able to respond. From months, and from years, we have been saying, ‘'we
will not talk to you unless you stop cross-border terronsm.” And then, suddenly,
for the first time in 15 years, our Pnme Minister goes to Kashmir and out of the
plue, says just the opposite! Now., we are happy that we should tak to
Pakistan; that is the view of the Congress Party. But at least, you must be
consistent n your policies. What is the point :n saying for the last one year that
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we are not going o tak to them, and suddenly, out of the blue, saying that we
are ready o tak? What has changed? Has cross-border terrorism come
down? Have the ipnocent people been stopped from being killed? Has the
wailing of widows stopped? What has changed? The fact of the matter is,
Madam, that there is no policy to deal with cross-border terrorism. We have
similar situations from across the border, from Bangladesh, where certain
terrorists, terrorist organizations are being given help. The relationship with our
neighbours, with whom we had wonderful relations over the years, has slowly
deteriorated since 1998,

That is as far as the external situation is concerned. Let us come to
the internal situation. Madam, as far as the internal situation is concerned, there
is a feeling of deep insecurity within this country.

And the reason for that is that this Government is squarely responsible
for giving an impetus to the communal forces of this country and to the
castiest forces of this country. Every other day, the Sangh Parivar talks about
building of the temple at Ayodhya. | remember, the other day, | wanted to
quote the Supreme Court Judgment. ~ This House did not allow me to speak for
one-and-a-half hours. .. finterruptions}... A certain section of this House did not
allow me to speak for one-and-a-half hours, saying that 1 was misquoting!
What happened? The Supreme Court, ultimately, by unanimous judgment,
said, and what it said, you know about it. The fact of the matter is that you
are dividing the-people of this country. The fact of the matter is that the
foundations of a society, which can only be based on secularism, are slowly
being eroded by you. The fact of the matter is that you want to divide and rule
just as the British did. .. ({Interruptions}...

SHRI B.P, SINGHAL : Madam, is he addressing the ruling party?
SHRI KAPIL SIBAL @ Yes, this Government. ...finterruptions}...
F0 BRI (RET) © ¥ W gevw o v &7

SHRI B.P. SINGHAL : |3 he addressirig you?

THE DEPUTY CHAIRMAN : Yes, through me, he is addressing the
ruling party.
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SHRI KAPIL SIBAL : Yes, this Government. And that is the fact of
the matter. And when an hon. Chief Minister who recognizes the infractions of
the law, takes one of your leaders who represents and symbolises fascism in
this country, takes him under his foid, you cal the Chief Minister ‘fascist’'! We
hope there are more Chief Ministers born in this country lke the one in
Rajasthan, tc have recognized that people who will divide this country will not
be tolerated.

SHRI B.P. SINGHAL : They go beyond law.

SHRI KAPIL SIBAL :- At least, only those who first understand the law
should make statements like this. And look what is happening in this country!
Publicly, people are distributing particular kind of weapons which can be used
as weapons of offence at any given peint of time, in any communal divide, any
communal situation. ! asked the Minister of State for Home Affairs, the other
day, - | remember | brought up the Trishul issue - he is sitting here in this
House - | pleaded .with him; | asked, 'ls the Government of India not going to
ban Trishuls?" - because, we know of the fact that they are being distributed
throughout “in large numbers, just because there are some impending elections,
coming-in November this year. The Minister- of State for Home Affairs said, "1
am not aware of any such thing! We don't have any such information to that
effectl” And this happened one-and-a-half months age; 1 remember.

SHRI B.P. SINGHAL : Trishul, for your information, is within the Arms
Act. It is not violative of the...[Intsrruptions)...

SHRI KAPIL SIBAL : It s for the Minister of Home Affairs.
..{interruptions)... It is for the Minister of Home Affairs who is capable enough
to say, 'Yes, we will allow Trishuls to be distributed in this country.' Let the
Minister of State for Home Affairs have the courage to say that.

SHRI B.P. SINGHAL : Nobody is distributing arything which is illegal.
. {Interruptions)...

SHRI KAPIL SIBAL : | would like the Minister of State for Home Affairs
to say that, that they stand by the distribution of Trishuls. Let the people of
this country know what they stand for.

SHRI BP. SINGHAL : M is not a question of standing
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for...finterruptions) ..

SHRI SURESH PACHOURI  Madam, when he was speaking, nobody
interrupted. .. .finferruptions)...

it Aoy h (A7 v - W R o E A @ A o o o1
oS |

st gre v 3 = Afiew ¥ o (suEwm)...
it g A weure . w5 9 @) oL (e

THE DEPUTY CHAIRMAN : But even then, he won't be allowed to
interrupt.  He will only be repiying! .. {interruptions)... dra 3 Af, smaer &
geve et fvar &1

SHEI KAPIL SIBAL : The fact of the matter, Madam, is
. {imerruptions}... The fact of the matter, Madam, is that the secular fabric of
this country is being slowly erocded and destroyed, and what is being promoted
is -rank communalism for electoral gain, and this has created a sense of
insecurity in this country, and without a2 sense of security there can be no
economic development in this country; you will not get FDI, you will not get any
joint ventures coming into this country. That is why you have never got more
than two to three million dollars. That is why, your stock market, which was
below three thousand in 1998, is now below three thousand in 2002-03. That s
why you are not getting the kind of money that you should have got unlike
China, because they are able to provide security, and you are not able to
provide that feeling of security to the people of this country. And what a
surprising thingt In a State where one community is being prosecuted under
POTA, a whole lot of them are put under POTA, and against another
community, no FiRs are allowed to be lodged! The people are being
ghettoized. They are not allowed to go back to their homes. They can't
rebuild their business. They are moving to other areas. What kind of a State
are we preparing for them? What is the impact on their minds? You
yourselves are creating a situation where because of the insecurity of the
people of this country, the consequences of which you are aware, you wish to
use that situation for electoral gains. Unfortunately, you got some temporary
success in one State, but were given a bsfitting reply in another State Iater.
Yes, of course, we have the other kinds of violence in this country. In Bihar,
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Andhra Pradesh, etc., the MCC, the PWG, etc., are there. You have got to
deal with those problems. But this Govemment does nct have 'a game plan.
Instead, it started using harsh faws to deal with situations of this nature. My
good friend just now said, "It has 10 be proved to show that POTA has been
misused”, Of course, my learmed friend should know that in Jharkhand 38
cases of POTA, which were foisted on the people by the State Government,
were withdrawn by that very Government. He knows about it. If a Government
foists cases on people under POTA and withdraws them, is it not a proof of
misuse of POTA? The Deputy Prime Minister said, for example, that one
should not prosecute the joumalist, that is, iftikar Geelani, because it was not
fair. It ig this Government that imposed POTA on litikar Geelani anad then
withdrew it. it imposed POTA in the public interest and then withdrew it in the
public interest.

SHRI NILOTPAL BASU : They imposed it in national interest.

SHRI KAPIL SIBAL : They imposeq it in the national interest and
withdrew in the public interest. Then you say, we don't have any proof of it!
You have proof of POTA being used in UP and you are aligning yourself with
purely casteist forces in UP. The fact of the matter is that you are, by nature,
undermocratic. This Government is, by nature, not liberal. This Government, by
nature wants to disturb and destroy the peaceful fabric of this country. That is
its philosophy. But, of course, it wil not work in the uitimate analysis,
because the people know what your agenda is. No matter, how much you try
to distance yourself from those who support you. One of your leaders wouid
say one thing supporting the Sangh Parivar and ancther would distance himself
from the Sangh Parivar. You want to create this confusion in the minds of the
peopte, but the people are clear in their minds,

Madam, there is only one last thing which | wish t0 say and that is the
problern of the North-East. As we know, in January this year, talks were being
carried out with an organisation which was prescribed under POTA., People
were called from abroad; negotiations were held. What was given to them was
a dream that may come true, because everybody knew that elections are round
the corner. Not that alone, the D‘eputy Prime Minister said that there was a
plan in his mind in respect of the settlement of the problem of the Nagas in the
North-East. He said that there was a formula in his mind. | read somewhere
that the Deputy Prime Minister should make it.clear. The formula that he is
thinking of is & kind of amorphous and autonomous State for the Nagas,
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unconcerned with the sensibilities of those in Manipur, Arunachal Pradesh and
Assam. Why? Because the elections were round the corner. Now, they are
hand in gloves with those people in running that Government. This kind of
short-term measures will never pay. Ultimately, if you agree to an autonomous
region there, how are you going to prevent it somewhere else?

SHRI B.P. SINGHAL : Madam, some very ugly insinuations are being
made by the hon. Member. | take strong objection to that. '

SHRI KAPIL SIBAL : It is my accusation and allegation that your talks
with the leader Muivah were based on short-term political gains in the North-
East. That is my accusation and ! place it on record.

SHRI B.P. SINGHAL : | have objection to the hand-in-glove part.
SHRI KAPIL SIBAL : Yes, you are hand-in-glove. This is my opinion.

3t gy vl few R, meritg R off & o 3 ¥ fag o g ey
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SHRI B.P. SINGHAL : | have to make an objection...{interruptions)...

SHRI KAPIL SIBAL : Madam, it is time that this Government started
believing in democratic values, it is time that this Government started believing
in the unity of this country, it is time that this Government should not just
vouch the concept of secularism but start believing in it. If they don't believe in
any of these things, their end is very near.
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THE DEPUTY CHAIRMAN : Anything said without my permission is not
going on record. sEATear Wit emg S ... (awEE). .

Not recorded.
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FE IR IR ¥ GEnT @ SR By (SR,

sl T 34t I

IuEf © srEcuifer SR, MY AU WY HRY| (@), T o
e AT L. (TaER)... 3@ 39 & WEY, ¥ B AT gwW AT W den S
aTET aig &

st THOTHO Jgeafory | SUWWIARY AETEd, B9 TE AFed @ afder o =at
o ¥ ¥\ e AAwE U W AEed ¥ frae e v @ dew sk o,
IR T A Ao HEA aF & @-FH D T TT w6 T qar wed 5 et ot
A S Em it TRt § g & 8 @it snddafadl § e & 95 0 WeR B
TN & o F wwer o wHan & #EEa, ot @ & @, wify g I,
2 TR B VT IR TEa ¥ @ e ¥ siotn oo = oeE R W) e
T TE F A AR a1 iR ae & we-w o faraw, ween oo
EHT . ITar, Fwaw MW AREaE ® W g .78 & % G @ arg & o
7 o fme¥u & srmr & R T TmityE sRERT & AT & 9 5@ @ AW
Frerar &, A4 B 9y Jre &) AR B A AT N S WHe A TEaY aNER
T JH TE T & AT AvigR awen & e i Tvm A 9 gEa ue T §¢
W & WO UEd THE WG TEECE] & WO W 49T Allea, M I RA@ € v
ot st Raear o 3 @1 oo Steey A v a1, Rord oo dgw de W
FEHET TEAT T 9¥ T AHFT AT TE TOT AN & 9 Swel Raweay st ma
S dgm A 7 A ¥ wrw gl o) w wiw & 7 @ @ AEe T
THEEEE! ¥, Migenqy | ToaaaT & TR g3l @ed av gfd & &t ssaw
qfeTs aTel 9 WET EYN O o JUE G B 1N, IS HEF-weA o A AN &
¢ Q¥R B 9 AT ARie At i FN oW gaa wrewa At su gfee @, ot
v Pife) erdE & @1 s wdE @ o wew @ e 3 A e HE aRe
TN | I T it @ T 27 3 A0 sAR v e @ sidwae & e R
A & srdE T ¥ s T o 3 A e £, Ry o 49 Wt ) 3 sctenrdt @ F
Ry o art g & TR et el SuceT &) ¥ ¥ awiwardt & W Avey
et o fey gy & i dly uw &, ifaw &) st g gfe e & aaRdE
2EAATA W FH TN oA awer wa # | I TS W SHNT TNIT S, 9 58
& T W off 79 TR YR A 39 (RE ¥ e ordE 3 A a6 & e
@ | g & o wer W &t gfe w @iT ORI @Ry €1 aw et wefraa &)
e @ Tt ) e 1 wdifaete v atar &) & W oA g &
fiRra 7 T @ B ot &1 5@ Ave iR wferm A g v @ @t 4 dod. &
e TR T | T AEAEYR S wmrage 7 geed vt & fend Ht avw SR
SorE w1 v faoeet # Aol & 9 gy o Reh g & suwv St ged T W

* Not recorded.
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TR A wH sIRE BIOT A O st gfew X STl Jarg e | anfew & R i e
o & 2 e & W, Ba ok qren & fag gie aw e o # ) o 7w Reaw =)
Sgar W 87 ' wWﬁmtf&?mﬂmﬁmfﬁﬁmtﬁ?gﬁ
=g 7 Hd? & St W mg T qR g8 e W A e A8 a1 g ong)
T @& Ird 27 v oRade @t A alar? & 'Y il g sifeeseRay oY
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foFaT 91| 4 TTST BIA ¥ VNV SR U WY &' 9o Ferhm 5 S s & gae & S
5 drer % A ¥ gavr @ o T &1 9w 90 ¥ Ruw & @ ¥ e & Raonw i O
& v A7 &) 7F TReT @R JEeaE ¥ AW WY S aF T ¥ Ao % Reers
o BT ¥ET g9 a@ af e ¥ Iwr Raome swr €Y soid )...(Saar)...

i e ey amarw JoE & )
) CROTHO AEANN : 1o bt ¥ 2 Sord #yh )
aft ey i =), SR A R weEg A

A THOTHO sEgafaw - wET T & & w9 oW & dAeEEr ® erer
fIRwR e 7oy a8 Rl 1 s A9 3918 | o F e @ fewaw fear m,
R % T @ o Tol, W ARt e ¥ AT T9 IR, [ORR S ey §
i e €9 & @ sEeR AT omar | REEE, 9F EETN S@H dTE o7 92
yeg-are I o o1 & e T O S T argae o T owe &, do-feeter
Hamrw §, FH-PRr A s iIRAger RE N I e R I
IR B T IR | AEIEE!, §E B AR N WA P WA (@ 9T 9 3w 9fey 1 o"
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S & oY aw smeT A &
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5.00 P.M.

i THOTHO JEqaeEr - wWE @ g W § | 9w A wO F g B,
T @Y WSS oW, g7 9 Wi 6 A & R uge W e awes Bt |

=i pite R . 72 72 aoele =2 Brf
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Wﬁa@gqhgﬁdmw#wm.ﬁnﬁmruﬁwﬁmﬁaﬁ?ﬁw

8 7 % gE? o 9 R AN @) AEReE o eiger T s R T o
&l By A T Y A N R @ A 9aw gifee e & e wR | e 9
W e W g e T & B AReE Quv e &1 st a3 R @Y
T GEE T T I AT L. (FEEF). .

SHRI MBON ROY (West Bengal) : Madam, he is discussing about the
States. He is allowed to speak: but | should be allowed to respond.
finterruptions). ..

SHRI S.5. AHLUWALIA : Why? Are you representing the-West Bengal
Government?

THE DEPUTY CHAIRMAN : No. Your party has already spoken.
Jfioteruptions)... Please sit down. . finterruptions)...  Please, take your seat.
Wfinterruptions). ..

SHRI JIBON ROY : He is at liberty to speak, but | should be allowed
to respond. ...finterruptions)...

st 0 oW0 AEqgaferar 1 wEiEan, A ool o g W@ & B, o & s
@ wel a7 fr srdw e, WO, SuTE...(sre)... you represent all the things
...fInterruptions)...

SHRI JIBON ROY : Sometimes here, sometimes there. Sometimes
there, sometimes here. ...finterruptions)...
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SHRI S.5. AHLUWALIA @ | have the capacity to go here and there.
You do not have the capacity to go here and there. ..(fInferruptions)... 1t is
your handicap, | cannct nelp you. .. .{Interruptions)...

THE DEPUTY CHAIRMAN : | do not understand the language. Please
finish your speech, Mr. Ahluwala. .. .(Inferruptions)...

8t THOTWO aEEAfordr @ HeTedn, WA FRIFe UiEl ¥ dEmmae 9 H
T e oRE |/ Y g fE uEEd @ oW q@med 9% §% da § ugn &

8ft Sl v . 9 9% I s fRfiER O e @R, andt s ok oy

SHRI KAPIL SIBAL : | must compliment West Bengal for the good
education that they have provided. ..finterruptions) ...

i THOTHO ATTACRT . A5igdl, I8 (@ T4 NE & AAHES &) TF 6
qae o g8 ave dern & 5 wer fre wee 9 L (armee).

sft <fia T o 30 I A W T w8, afew @ 2 qv s
o G TE...(HEER). ..

THE DEPUTY CHAIRMAN : Ahluwaliaj, please speak the language
that | can understand.

st THOURO A - A IR T W § B AW gw gEd amwr A A
T & o S A ¥ T e § L (SgauE).

THE DEPUTY CHAIRMAN : Okay. Now, ...
SHRI JBON ROY : Madam, ...

THE DEPUTY CHAIRMAN : Please. ..(interruptions)... Mr. Jibon Roy,
will you please sit down?

SHRI JIBON RBQOY : He is speaking about my State, and it is the
Council of States.

SHR! S. S, ABLUWALIA @ Yes, it is the Council of States, That is
why | am speaking about it.
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SHRI JIBON ROY : |If he is allowed to discuss the law and order
situation in West Bengal, then | have the right to respond.

THE DEPUTY CHAIRMAN : No, you haven't. | have not permitted
yeu. ..finterruptions)...

SHRI JIBON ROY : Madam, | am on a point of order.
THE DEPUTY CHAIRMAN : | am not perrnitting you

SHRI S 5. AHLUWALIA : What is your point of order?
THE DEPUTY CHAIRMAN : Mr. Ahluwalia, just keep guiet,

SHRI JBON RQOY : Madam, since this is a State subject,
Lfinterruptions)...

THE DEPUTY CHAIRMAN : WIill you sit down? That is my reply to
your point of order. Let him complete. .. .finterruptions)... FPlease sit down.

Please continue, Mr. Ahluwalia.
SHRI JBON ROY : Madam, | should be allowed.

THE DEPUTY CHAIRMAN : No, | am not aflowing you. Your party
Members have already spoken.

SHRI JIBON ROY . | have not spoken.

THE DEPUTY CHAIRMAN : Doesn't matter. Your party has no time.
Piease sit down. Thank you very much.

s} THOTHO rEgafar. wEtem, A vy 3 Tt @ e @ . (wEuE)...
SUWHIRY : 319 S0 SeH BRYT | AT 3 vt o §EY AT ST

M weowwo IR . mEEEn # @ v el s wE T §
... ().

THE DEPUTY CHAIRMAN : If you are not going to be serious, then |
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am going to close this debate. So, finish your speech so that we can finish the
discussicn today and have the reply tomorrow. There are still many Memk.ers
who have to speak.

SHRI S, $. AHLUWALIA : Madam, when we are discussing the
working of the Ministry of Home Affairs, we must talk about terrorism anc what
is the type of terrorism. And as | narrated in my speech earlier, | mentioned
that it started in the name of Naxalism from Gopiballabhpur in Naxalbari.

oft oftar v aremT e 3 ¥R & W L (arEET). .

3\ TAOTHO FEqqaiferdr . a5t ¥ YT §AT A EAEAE W TR ¥ fvaw
wEl vl AEved, q§t W 21 "¢ wY dEREt & g O &) 98 ¥ 18 ¥ 20 9N
Aiftrrer Oud B T8 o Ry Mg Al ¥ ey ¥ 5 ew THERR W et
€13 g8l g 90 &t Wq T @ET W & 5 st & g @ @ R &
A Al e o St & A wE & 5 A 'R wE @ e d
R 'e R & sqor 98t W oe 9w & 5 oW o v Rk 7
, WY ot Pré ot ast R AT ww o aw Re T w5, dew ant sl
ﬁamaﬁv#mmaﬁ'ﬁumw (e, ..

“oft oflas . HERT B9 T I L (wEEm)... ok e Hddew e &
ar g9 a@tell, B9 |wg e L. (SEaEE)... mnﬂﬂwm#aﬁwaﬂ‘r temre A
o U ERNY .. (@A) e g A e R (). .

s @t
BN gH
#TT

THE DEPUTY CHAIRMAN : Piease sit down. ..(interruptions)...
Please sit down. This is a discussion oo the working of the Ministry of Home
Affairs. If he feels that some peopie have been terrcrised,-he is expressing his
view, Your party had the time. You did express your view, Let us believe in
democracy; that everyone has his own view point. ...(Interruptions).. Now,
please.. finterruptions)... Now,don't..finferruptions)...  Now, please sit down.
finterruptions)...

SHRI JBON ROY : Madam, we believe in dermocracy...

THE DEPUTY CHAIRMAN : What kind of democracy is it that do not
allow me to speak? Please sit down. .. ({Interruptions)... Take your seat.
.. {interruptions)... It will not go on record. ..({Interruptions)... What are you
speaking for? You have got a habit to speak. ...(Interruptions}...
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SHRI JIBON ROY:*

THE DEPUTY CHAIRMAN : Then you better not speak in the House,
You better speak outside. Please Mr. Jibon Roy, people speak in this House for
record, for posterity. If you feel that you don't want to speak for.record, then
you might speak outside. But don’t disturb the House. (Interruptions) Please
don't disturb the House. | say, ‘don't disturb.the House'. Don't comment. |
have not allowed you. | have not permitted you. (Interruptions) Mr. Ahluwalia,
please conclude.

SHRI S.S. AHLUWALIA : | am concluding, Madam. =& |9 & # st
I TR, TR gAEmt # I @ € Y sor e B amd o oot st £
dmer ¥ gl 7 & SR SWet 9w 75 W o™ W ¥ Fr e a8 o aet
T B BN I A F A A, aw @ o iR § L...(saes)...

e wear el | R ¥ e § Ff Aeeh Rard § oft & o de
¥ v e v &) (e,

o WA=y T fivwer - ofg wawr A 4w o vET & (e

THE DEPUTY CHAIRMAN : Because there is no time. | have to finish
the debate today itself, and there is a reply of the Minister. ... finferruptions)...
Mr. Ahluwalia, please conclude. You have exhausted your time. af¥iq amr @

R
st THOTEO AEEAfeT: dew, sisrere a5 & ... (sgam)...
Mo °

ot gRoTw0 awgafaar . A oy, 99 gu WY1 7w S AR o R

THE DEPUTY CHAIRMAN : Now, don't discuss about him. | am not
allowing. It is not going on record. Anything other than the Home Ministry is not
gQoing on record.

* Not recorded.
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aft TOTHWO TR : S WY & aE? 2,
o izt gl (afrad dmen -

THE DEPUTY CHAIRMAN : Mr. Ahluwalia, you conclude your speech.
. {Interruptions)... Wili you- please stop it? No, | am naot allowing you. Nothing
is gomng on record, except the debate on the working of the Ministry of Home
Affairs. Don't talk about cother things. it will not go on record. It will not be
reportect. ...finterruptions)...

SHRI S.5. AHLUWALIA : You please .ask them to stop giving the
running commentary.

TE DEPUTY CHAIRMAN : It is not going on record. He I8 not
bothered about that. If nothing goes on record, he is very happy. You don't
worry about that.

of} THOTED AEqafer - mEtEw, # Rk so £ aEr awar € R ofed
M ¥ W dOmd ¥ gEe 8 I & Y gg..(@auE)... weledn, A9 o 7d) wEr & Ry
I AR A $H? THF €T A & fAT A O 59 W) AT g o wF e F
STGE ATAA | e HA & AT o g 5 o e oft 59 fafy ox w9 @ s
w=IE fiF ot T e U= B 2 & 5 o Frfe & dare # gem e s #
T dgrad § g a@87 & der o9 Oy T, e e ad R wer &) @
Ty @ afew o freht @ & & At @ 7w B wen v gan & SR Ew awe
@ Fa B g, 7€ A oy Areaw | 1w WS PR @ fF 9 @ ® st
AT |

SHRI N. JOTHI : It is not only the DMK Members and the AIADMK
Members but other Members aiso quarrel. . .finterruptions}...

SHRI DIPANKAR MUKHERJEE : That is a wrong deputation.
LJnterruotions) ... That is the problem,

THE DePUTY CHAIBMAN : let the lady Member speak.
finterruptions) ...

* ot recorded |
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SHRIMATI N.P. DURGA {Andhra Pradesh) : Madam for baving given
me this opporiunity to speak on the functioning of the Mimstry of Home Affairs.
This is the first time that we are discussing about the working of the Minisiry of
Home Affairs after the attack on this great democratic institution on December
13, 20c1, and attagk on the WTCO and Pentagon. We have discussed the overall
internal security situation in the country earlier.

Now, the world's 'security map' is changing rapidly and moving
towards unipnlar world with a few countries dictating the course of action Irag
War is an evidence for this. The multilateralism of the U.N. mechanism is being
marginalized and bypassed. This polarisation has a direct impact on our internal
security, resulting in disturbance in the country. Madam, with your permission, |
wish to concentrate only on some of the areas of the Ministry of Home Affairs.

Madam, there is no respite t0 us on cross-border terrorism and
naxalite menace in the country. If you just look at the iast year's incidents, this
will become c¢lear. There was an attack on Raghunath Temple 2002; Kaluchak
killings took place in April, 2002; there was an attack on Akshardham Temple in
September, 2002; there was an attack on the Amarnath Yatris in August, 2002.
Last month, there was a massacre of the Kashmiri Pandits at Nadimarg, apart
from umpteen Naxalite attacks and abductions. These are just a few incidents
of what is happening in the country.

Madam, first { come to the Left Wing Extremism in the country. This
has become one of the biggest problems to all the States, which are facing this
menace. There are as mary as 12 States and more than 50 districts in the
country afficted with naxaite problem. The problem is, earlier they used to
limit their activities to some pockets of some districts. But, now, they are
spreading their tentacles rapidly to other parts of India. By spreading to new
areas, they are consolidating their old pockets.

[THE VICE-CHAIRMAN (SHRI SURESH PACHOURI) in the Chair]

The other important point is, they have the latest weaponry,
communication systems and modem techniques in attacking. But, as the House
i5 aware, the States are reeling under severe financial crunch and hence are
not able to equip its police force effectively 10 root-out extremism. Here, with
your permission, | would like to mention what the Government of Andhra
Pradesh one of the affected States, is doing to reduce this problem. The
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Government of A.P. has been persistently requasiing the P.W.G. to lay down
their arms and give up violent activities and join the mainstream. It is giving
cash incentives and employment opportunities to the surrendered Naxalites.
Last year, the State Government held three rounds of talks with the P.W.G.
And, after these three rounds of talks, the State Government has decided to
talk directly with the P.W.G. But, to utter surprise of the State Government
and for the reasons best known to the Peopies’ War emissaries, they withdrew
as mediators. But, stil, the Government is striving hard t¢ bring them to the
table to find out a permanent solution to this problem. The other point is, since
the process of dialogue started on sth June, 2002, the PWG committed 88
offences, including 70 kiings and are involved in kidnapping for ransom in
exchange of Release of their "Annas® - "brothers” who are in jails. Recently,
they abducted four police officials.  But, after strenuous efforts made by our
Chief Minister, Shri N. Chandrababu Naidu, they released all the four police
officials from their custody. He has been requesting and appealing to them to
give up violence and has started exclusive schemes for Naxalites so as to help
them to enter into the mainstream. These steps are bringing some change. So,
to tackle this more effectively and efficiently, the State Government had
submitted a project to the Government of India. There are some components in
it. All the programmes that are envisaged under this project are meant for the
welfare of Naxalites and the Naxalite-affected areas.

The State Government has requested for an allocation of Rs. 1,096
crores'for taking up intensive and developmental activities in the tribal and
Naxaiite-affected areas. Hence, | request the Government of India to accede to
this request sympathetically because it serves as a shot in the arm for the
State Government to deal with the sltuation effectively and quickly. The other
reguest made by the State Government is to ban Nitro-Glycerin-based
explosives and introduction of delayed action electric detonators and slurry-type
explosives to prevent the dangers of landmine. Hence, | request the
Government of India to ponder over this very seriously and immediately ban the
Nitro-Glycerin-based explosives.

The Government of India has constituted a Co-ordination Cell in the
Ministry of Home Affairs, headed by the Home Secretary, to tackle the menace
of Left Wing Extremism. So, why cannot it take a similar initiative to engage the
extremists in the process of a dialogue for a peacefui solution to the entire
problem? | strongly suggest for constitution of this kind of machinery, so as to
deal with the problem more effectively. | also strongly demand for
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modernisation of police force by giving them the latest weaponry and
communication systems, strengthening of police network, speedy disposal of
cases and the immediate implementation of the POLNET Project. | think, so
far, the Government of India has spent about Bs. 9 crores or. this project. |
would like to know how many police stations in this country are going to be
connected, under this project, by the end of £003-047 The other problem is
the States are not able to reach the root because of lack of specific intelligence
inputs with it. | feel the Inteligence Bureau will clay a greater role here. So, |
suggest that the Inteligence Bureau, in co-ordination with the Bureau of Police
Research and Development, has to draw a detailed action ptan for training the
State police personnel in the naxalite-affected States. Otherwise, the socio-
economic development of these States remain standstill.

Then, we have a foundation -called the National Foundation for
Communal Harmony in the Ministry. | do not know where the Foundation is
and what it is doing. The main aim of this Foundation is to promote communal
harmony in the country. | would like the hon. Minister to reactivate this
foundation and make the cbjectives of this Foundation more effective. | would
also like to know from the hon. Minister as to what this Foundation has done
duwring the last two years in maintaining communal harmony in the country.

Another most important role that the Ministry of Home Affairs has to
play is de-politicisation of police force. Fcr this, Padmanabhaiah Comimittee
was constituted in 2000 to identify the challenges that police would face. The
Committee had submitted its Report long back. What has happened to that
Report? What measures that the Home "Ministry has taken on the
recommendations of the Committee? How many recommendations have, so
far. been implemented? The House wouid ke to know wbout it. Then, the
recently held Chief Ministers’ Conference on Internal Security has emphasized
the need for structural reforms in police. | would ke to know what are the
structural reforms that the Ministry is thinking of in this force?

Sir, we have been hearing about setting up of the Federal Law
Enforcement Agency in the Ministry of Home Affairs for sorfetime now to deal
with certain categories of crimes, such as ilegal immigration, drug trafficking,
sedition, spread of dissatisfaction against the State, counterfeit currency,
funding to terrorism, etc. | do not know what has happened to this idea. |
request the hon. Minister to explain to the House as to what has happened to
that proposal.
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The Government of indiz has decided to issue the Multi Purpose
Identity Cards to its citizens for quick identification and deportation of illegal
migrants, apart from other socio-economic benefits. | understanct that the
Ministry has also identified some districts in some States. The Ministry has also
identified some districts in Andhra Pradesh to start this project. | would like to
be enlightened as to what has happened to that? Whether any action plan has
been formulated for this purpose. If 'yes', what are the details of the plan. |
would also like to know about the ameount tha! has been allocated for this
purpose in the current year re., 20G3-04 for Andhra Pradesh and the districts
that are going 1o be covered in 2003-2004 in AP. | would also ke to know
whether any time-frame has been fired to complete this project. if 'yes’, the
hon. Minister may kindly expiain this.

So, Gir, these are some of the issues | wish 1o bring to the notice of
the hon. Deputy Prime Minister for his benign consideration and necessary
actior. | request the hon. M:nister to enlighten me on the queries raised by me
while replying to the debate.

With these words, ! once again thank you for having given me this
cpportunity to express my views on the working of the Ministry of Home Affairs.
Thank you,

oo Ym 7 Wil (RER) - =g Suade S, F soeh ot ot S 5@
P R ¥ TE HAEY F FHEW WG9 § 90 o & e weT gan g1 A8IgT, §9
AT TR Q¥ A9 P GREN, 2 I [Har A s 7w A an e ify, anvarfie
wrere iy AgWET Y v@ & el €1 9% e A § fF wvew st et
B Y BRA A g WE fAm 7 21 g9 w9y 2w @ geen A Refy mi ok s
ﬁmw?l%ﬂ%mﬂnnﬁﬁmmmmammmwﬁmmﬁﬁw
mﬁéﬁﬁsfmvhﬂ W B wE Tt A EER, dewget o amedt deer @
feae nfofafra & & &1 3P oo W N =T @ a & 39 S W &, o
Ry ofwa € € S 3w 9 R ot Trert @ fiw gm-aee, aR-we
FBY Ut A FF TEe €1 AelTE, T WO W AIGRaiE! BHel BT, BAR &Y
T TEIE gY| 9€ 99 I NEed @)l T8 WEHATl N a5 S9 I e B
e @ W & v el 9 off sntwardt sAe g €1 aR-eN WWeR 39 39 &
sirearaw ¥ &y sdi@afedl ux P fear @, s fear o w # ) R gw
¥ % T g1 8Y T8 €1 F] R W U@ U 29 ¥ idte-ad ool & \rr S
e &) faRfomw v oon @ & ot AR w1 W &) O @ @ RF @eR @ zaed
e T ¥ aage oft o oftvmt wd Preve w1 &1 W 9E 3w & sieR adwmadt
HEE 8 a1 o peiiv AR T ¥ andwae! 7 8 R B "@iga, v
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0 & o A Traotdl @ Amen e Rt E iR et e A m Ad I & 65 @t
A I8 59 1@ | g8 TR EHot) B wriarsar B @ &) gud s o fen, s
wou N vew # gel o, deeesht A wew oar e adafedt & @ gv
Florm st AT o R R @ E Rer M@ = &
foray 7o Rt # 39 vor & drow diva € e wer gt e ¥ AR S
w Prise a7 T8 & YS9 a3 7 o) Taewme & FW € o R o seT @ W
TR @ ¥ TR A TR @ RER WeR [ErEar @ A wvd wd &1 gad
weEr 1t weeh v BNl O Fia e @ s AWe ® S Aoy weR A I
saTrEar & Fgar fedew skt &, I w i AR s ot ok 9% TRy AeT
T FRY | AOIEY. A SO AN & gRRT H FET 47 B g 9w d swiwde & e
T g avE @ A ydeaw o9 w1 &, gr & wnsreiiie wikt gy A= e o
TET FRIEAE | T 29 ¥ oy W d@ew & o R abt $ de At duera & &
FET SN gon et & | a5 b o Piede Tw &) o Predern wAn | o gfae
2, 39 39 & gfmm &) @ g & ow W ¥ i 3 aiveie vfvat s
v ay v & AR ud endt X Al ) onft St R A gv wie e v g
wivefew wfxa & S @A B ool WAl TR e 7 s g, s, 43,
A, . (SIaEE). .

St Tl A W ([ORE) ¢ O B OISR A BIY | IORE 3 B
TH @ eIl T8 W (). .

o ¥ AT wEeW) : ¥ Y wE vET €, @ 9% vew #2..(S9u)... uE aui @Y
8 A = R &1 & o oe w1 § ™ ar e 87, ('), . a9 aarEy 4
Y 9 V&1 § 9F T &7 99T g8f g e 4ET? 4B ERI @ @ g € 817 HFY
S A FEremT Tt Fa?. . (SEaE). ..

THE VICE CHAIRMAN (SHRI SURESH PACHO! IRI) : You please come
to the point.

a0 W 24 e 3T WU gl ¥ % WM & Y e 8 o
¥ oy I9-oe o & v ToRe & Pl @ @ g gern apdt diaw o #
U oW e B ¥ O @ 9 i & I S wreat & gheerw wed &) andh
T B e s w @ T B  en & see d wsere TNm, IE e
gret |reer Ry o @ &1 AEIEY, 5 Q0 @ oFA iy, tEer 3N sEved @ 59 oS
o grelt wfdeal @, Aova i gom Sam gt wikaT ¥ wEw asT ooNy A1 e
fEerr TaE B & savaed &1 98 at ¥ gy frgte &t B Awew 3w & ww,
Y V98 O¥ 9GS &Y 9e |
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AgTgY, ¥ OO RGN A g 39 areer § fF S wdter drafyar
firwer R sk o @ d far) & gap R ToRee WeR @Y gears 39 9w
€17 7d) A & N OO A R & TREUAT STeRr aed K1 worend @ awdt
BT J A o € W e B O & oY we &) I ol @ e ¥ 8
HT afey o ot F T W), g-guedE F T W, e ¥ aw ov a9 3t
gtz Tes &, TN @ S ww &) ¥ dw F yuliow Af £ 9 ¥ 9ew a2

g §

Aergy, ¥ RFREY & sar o wvewR & siew pe () ot # R w 2w
) AT B GRT RgErE wa STy & | e I8 INEN ITEN AUSS A9 IE 21 & aarn
e E fF wwwr @il B vy e seghe ¥ wu ¥ s/ w} I8 &
R & & LT T St o waiE N F feemw w7 qeed Ty vy i o o
| AT | gEAE AR B S ImE € 3R R g7 T @if g it wge o vee S %
faems et el R it o wee ot @ @ e Sa ST T & B A geen g
el § 1 RER & o @ Q¥ fivew & B o ot Prele # o ¢ Pl @ow gy
HEIEd, 6 avan @1 F 1 It wiet &1 e W e W & g Ay anen &
3 o TRy ¥ g g v E

Suere (oft =R, - oy FeRe AR

mo Y 27 ¥e : # F=[T TN 61 §, "eley, g9 [ P o @ &) -
£ o4t & g g &, S g gV B, O U ¥ wAar ¥ o gewt A gom A gt
e TR fawr &) g7 YA o 3@ & S 9 gen e wE fag dieve wiftm @
Foen &) gEiey HERY, a1 @ sEEw & R ¥ 39§ wivafie gievr 8, -
TAEHT & AW ) A YA 81 R §AE A NH e & SeT 59 Q% # o
At & | o o A @ At 3 few o8 o w7 2w o o aeeh, 29 & aRe
T it e e T FOV Talg # Jod A { §F BE 9l € 5 98 W
T4 e 2w & i o T Tl § 9T ¥ @i A ST SR SO A1 SO
Frat B ydg w2, A v ST sl R e @ e 6 e 3w e,
TS g B AW A W FY, T-HAER B AT X AF W, IR AT WA B
RN AT W AT W A a<ivd A FA | gREre |

MESSAGE FROM THE LOK SABHA
The Appropriation (Railways) No.3 Bill, 2003.
SECRETARY-GENERAL : Sir, | have to report to the House the

folowng message receved from the Lok Sabha, signed by the Secretary-
General of the Lok Sabha .-
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